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BEFORE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

OA NO. 178/2025 

 

In the matter of : 

 

SHIV NADAR TRUST          ….APPLICANT 

VS. 

STATE OF HARYANA & ORS.     ……RESPONDENTS 

 

Rejoinder on behalf of the Applicant to the reply filed by Respondent 

No.3 i.e. Faridabad Metropolitan Development Authority 

1. That the content of the affidavit under reply are denied in toto unless 

admitted herewith. That contents of the Application be read in reply to 

the present rejoinder and the same are not repeated herein for the sake 

of brevity.  

Preliminary Submissions: 

2. The subject marginal land currently constitutes of a well-established 

green belt, densely planted with approximately 8,000 trees, plants and 

other vegetation. This green belt, by its nature and purpose, serves vital 

ecological and urban functions, including carbon sequestration, 

enhancement of microclimate, conservation of biodiversity, and 

improvement of air quality particularly significant in the urban context. 
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A copy of the latest google images is annexed as Annexure A. A copy of 

the video and the updated photos of the dense forest are annexed 

herewith and marked as Annexure B. 

 

3. On the said green belt, a pond has been created, serving as a critical 

ecological and irrigation infrastructure. This pond is specifically used 

to irrigate and water the green belt area in question. Importantly, the 

pond is replenished using treated sewage wastewater sourced from 

Sector 81. This constitutes a sustainable practice of wastewater 

recycling, whereby sewage is treated and repurposed for beneficial, non-

potable uses namely, irrigation of green spaces thus conserving 

freshwater resources and mitigating environmental stress. 

4. It is humbly submitted that reusing treated wastewater for irrigation is 

a recognized and long-standing practice in urban water management 

globally, valued for environmental efficiency and resource recovery. The 

utilization of recycled wastewater to sustain the green belt underscores 

the ecological legitimacy of the pond and reinforces the environmental 

integrity of the site. It exemplifies circular water management, 

mitigating groundwater extraction and promoting climate-resilient 

urban ecosystems. Furthermore, this practice aligns with both national 

policy imperatives for reclaiming treated wastewater for irrigation and 

broader mandates to protect and promote green infrastructure in urban 

planning. In light of the pond's essential role in both green belt 

maintenance and efficient wastewater utilization, any proposal that 
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entails its destruction or filling would be both ecologically 

counterproductive and legally indefensible.  

That a copy of the work order is annexed herewith and marked as 

Annexure C. 

A copy of the photographs of the site along with google images showing 

the said pond are annexed herewith and marked as Annexure D 

A copy of the notice issued by the HSVP dated 08.04.2025, is annexed 

herewith and marked as Annexure E. 

5. That the said dense forest and the pond serves as a habitat for several 

wild birds like partridges, wild ducks, greater coucals, herons/egrets 

with a variety of fish in the pond.   

6. The Petitioner respectfully submits that the said patch of land, which 

the authorities propose to clear for the purpose of road construction, is 

being utilized by the local residents as a community green space for 

their morning walks and recreational needs. The cluster of trees in this 

area not only contributes to the ecological balance of the neighbourhood 

but also provides a vital breathing space for the residents, promoting 

public health and well-being. The proposed felling of trees and 

conversion of the land into a roadway would destroy the only open space 

available to the community, thereby depriving them of their right to a 

clean and healthy environment. 

7. It is further submitted that the said patch of land has also been serving 

as an educational space for students to study biodiversity, tree species, 

and water conservation. The importance of such green areas has been 

duly recognized by the State itself through various initiatives launched 
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by the Hon’ble Chief Minister of Haryana, including the recently 

introduced ‘Ek Ped Maa Ke Naam Yojana’ (July 2024), which actively 

involves school students in tree plantation and care by providing 

subsidies and incentives to ‘Van Mitras.’ The Government has also 

introduced a geotagging mobile application enabling students and 

citizens to monitor and record the growth of trees through photographs 

uploaded every six months. Earlier, in 2018, students were given Rs. 

50 incentives for tree plantation, and in 2021, the State further 

encouraged participation by announcing extra academic marks for 

Classes 8–12 students who nurtured saplings. These efforts clearly 

demonstrate that the State itself has acknowledged the significance of 

involving students in environmental protection and tree plantation 

drives. Against this background, the proposed destruction of the 

existing grove of trees for the purpose of road construction runs 

contrary to the spirit and objectives of these very schemes and 

undermines the State’s own environmental commitments.  A copy of the 

newspaper articles pertaining to the initiative by the Government of 

Haryana are annexed herewith and are marked as Annexure F. 

8. It is an admitted fact that the Respondents herein, seek to convert this 

green belt into a 12-metre-wide service road. That the said service road 

is being constructed the sole purpose of facilitating and connecting 

proposed industrial sites, which are sought to be auctioned on the 

marginal land. It is humbly submitted that vide order dated 

29.07.2022, the Hon’ble High court of Punjab and Haryana in CWP No 

16494/2022 titled Shree Energy Developers Private Limited v. State of 
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Haryana and Ors  has granted a stay on the auction of the said 

industrial sites, acknowledging that such auctioning is in direct 

contravention of the Master Plan 2031. A copy of the order dated 

29.07.2022, the Hon’ble High court of Punjab and Haryana in CWP No 

16494/2022 titled Shree Energy Developers Private Limited v. State of 

Haryana and Ors is annexed here with and marked as Annexure G. 

9.  It is humbly submitted  in view of the order dated 29.07.2022, the 

Hon’ble High court of Punjab and Haryana in CWP No 16494/2022 no 

useful purpose will be served by the construction of the proposed 12 m 

wide road as the justification for which now rests on sites that cannot 

lawfully be developed. In these circumstances, any uprooting of existing 

vegetation would not only constitute environmental degradation but 

also represent a wholly unwarranted exercise, devoid of any valid utility. 

10. That, in order to provide a clear understanding regarding the said 

land, a brief background of the aforesaid land is mentioned herein 

below: 

 
a) An Award dated 27.08.2010 concerning the land measuring 934.05 

acres (1169.96-199.97-34.018) acres was announced by the 

Competent Authority. Several stakeholders /landowners, who were 

aggrieved by the acquisition proceedings, filed writ petitions before 

the Hon’ble high court of Punjab and Haryana assailing the 

Notification bearing No. LAC(F)NTLA/2008/309 dt.30.08.2008 

issued under section 6 of the LAC . The writ Petitions were registered 

as- CWP No. 6363/2010, CWP No. 6654/2010, CWP No.6867/2010,  
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CWP No.6888/2010,   CWP No.6962/2010, CWP No.7057/2010, 

CWP No. 14000/2010 and CWP No. 17439/2008.  

b) The Hon’ble High Court of  Punjab and Haryana passed a common 

order dated 27.05.2011, Disposing of the 8 (eight) Writ Petitions  - 

CWP No. 6363/2010, CWP No. 6654/2010, CWP No.6867/2010,  

CWP No.6888/2010,   CWP No.6962/2010, CWP No.7057/2010, 

CWP No. 14000/2010 and CWP No. 17439/2008, vide which the 

Notification bearing no. LAC(F)NTLA/2008/309 dt. 30.08.2008 was 

quashed pertaining to the land of the stakeholders / petitioners in 

the aforesaid 8 (eight) Writ Petitions ,ad-measuring 31.02 acres.  

c) The Hon’ble Court vide order dated 27.05.2011, directed the land 

owners / petitioners  in the aforesaid petitions to file objections 

under section 5A of the LAA against the proposed acquisition within 

30 days from the dated of passing of the order dated 27.05.2011, 

before the land Acquisition Collector, Faridabad. The Honourable 

Court Further directed that the Land Acquisition Collector, 

Faridabad shall thereafter give notice to the said land owners / 

petitioners for hearing and make a recommendation as per law to 

acquire the subject matter land or otherwise. 

d) Thereon, alignment of sector roads (between sectors 82 and 83,86 

and 87,87 and 88, peripheral road of sector 78 and 87) was changed, 

and therefore additional land measuring 35.13 acres was notified 

under Section 4 of the LAA, vide Notification dated 04.07.2011, for 

the construction and development of realigned portion of the road(s). 
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e) Thereafter, a declaration under section 6 of the LAA was issued vide 

Notification dated 02.07.2012, concerning the aforesaid Land 

measuring 34.22 acres , notified under section 4 of the LAA , vide 

Notification dated 04.07.2011. 

f) An Award dated 20.05.2013 concerning the land measuring 34.22 

acres of land (as mentioned above) was made by the Competent 

Authority.  

g) After the quashing of the Notification bearing No 

LAC(F)NTLA/2008/309 dt.30.08.2008, issued under section 6 of the 

LAA, by the Hon’ble High Court of Punjab & Haryana , vide Common 

order dated 27.05.2011 passed in the 8 (eight) Writ Petitions  - CWP 

No. 6363/2010, CWP No. 6654/2010, CWP No.6867/2010,  CWP 

No.6888/2010,   CWP No.6962/2010, CWP No.7057/2010, CWP No. 

14000/2010 and CWP No. 17439/2008, Respondent No.1 complied 

with the directions of the Hon’ble High Court of Punjab and Haryana 

and heard the objection of the land owners petitioners and thereafter 

made a recommendation to the Government Respondent No. 1, that 

the subject matter land ad-measuring 31.02 acres , belonging to the 

land owners petitioners in the aforesaid petitions was  required for 

the public purpose of developing and constructing master Plan 

Roads of sectors 75 to 89 as per the Development plan of Faridabad 

Henceforth Respondent No 1 on the recommendation of the Land 

Acquisition Collector, Faridabad, Haryana issued the declaration 

under section 6 of the LAA vide Notification bearing No 

LAC(F)2012/NTLA/17 dated 01.03.2012, published in the Haryana 
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Government Gazette, Extra ordinary that the land ad-measuring 

31.02 acres , was required for the public purpose for developing and 

constructing Master Plan Roads /sector Roads Of sectors 75-89 in 

Faridabad, Haryana. 

h) An Award Dated 09.08.2012 was passed by the Competent Authority 

concerning The land measuring 31.02 acres  which formed the 

subject matter of the section 6 LAA Notification bearing No. LAC(F)-

2012/NTLA/17 dated 01.03.2012. 

i) The Notification No. LAC(F)-2008/NTLA/303 dated 14.08.2008 

issued under section 4 read with section 17 of the LAA and 

Notification bearing No. LAC(F)-2012/NTLA/17 dated 01.03.2012, 

under Section 6 of The LAA was challenged  before the Hon’ble High 

Court of Punjab & Haryana in various Writ Petitions - CWP No. 

16085/2012, CWP No.21835/2013, CWP No.21858/2013, CWP No. 

21862/2013, CWP No. 21875/2013, CWP No.21011/2014. The 

Petitioners in the said writ petitions, sought release & return of the 

land which was not utilized for construction and development of the 

Master Plan Roads/ Sector Roads of Sectors 75-89 Faridabad, 

Haryana.   

j) In Writ Petition CWP No 21835/2013 Kunwar Pal 8 Ors. v State of 

Haryana and ors., the Additional Director Urban Estates 

Department  Haryana filed an Affidavit dated 13.07.2015 on behalf 

of the Urban Estates Department Haryana, stating- 
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 As per planning practice, a green buffer is required to be 

provided between the residential sectors and industrial 

sectors Marginal Land shall be utilized to provide ‘Green 

Buffer’. 

 Marginal Land may also be utilized for the designated use 

sectors as mentioned in the proposed Final Development 

Plan. 

 Along the 75 m wide peripheral road, ‘Marginal Land’ shall 

be utilized in the 30m wide Green Belt on either side of 

the peripheral road  

 

Copy of the Affidavit dated 13.07.2015 on behalf of Urban Estates 

Department Haryana is  annexed here with as  Annexure- H. 

k.  The aforesaid writ petitions CWP No. 16085/2012, CWP No. 

21835/2013, CWP No. 21858/2013,CWP No. 21862/2013, CWP No 

21875/2013, CWP No.21011/2014were disposed of by the Hon’ble 

High Court of Punjab and Haryana vide order dated 05.11.2015 on 

the submission of the Ld. Counsel of the State Government that the 

Marginal  Land along the Master Plan Road, as per planning 

practice, would be maintained as a “green buffer” between 

residential sectors and industrial sectors. The State Government 

also stated that the provision for the “green buffer” was already made 

in the Draft Development  2031 AD Faridabad. Further, the Ld. 

Counsel assured the Hon’ble Court that the “Marginal Land” along 
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the Master Plan roads would be utilised by the State Government for 

the designated  use  of the sectors and also for maintaining a “green 

buffer zone”.  

l. Hence, it is pellucid from the above that the Honourable High Court 

of Punjab and Haryana disposed off the writ petitions on the ground 

that the acquired land was intended to be utilised for a purpose that 

was subservient to the main purpose of development and   

construction  of Master Plan roads and Sector Roads, and not for 

any commercial purpose from which the Government would have 

profiteered. True Copy of the Order dated 05.11.2015 passed in CWP 

No. 16085 of  2012 by Hon’ble Punjab & Haryana High Court is 

annexed herewith as Annexure I. 

FINAL DEVELOPMENT PLAN 2031 AD, FARIDABAD 

m. As per Final Development plan 2031 AD Faridabad, [“FDP”]  

ANNEXURE B, II (ix), Green Belt is defined-   

“II (ix) ‘ Green Belt’ shall mean a strip of land along Sector arterial 

road or as a buffer between incompatible  uses shown in the 

development plan and is primarily meant for widening of the 

sector/arterial roads,laying essential services or as a buffer to 

check pollution like noise, smoke, dust, harmful particles etc.  

n. The Said Land Intended to be e-auctioned by Respondent No.2, for 

which the said 12m wide road is said to be constructed is located on 

the green belt/marginal land purportedly ,adjoining the 30n meter 
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wide Sector Road (V-3 in the PDF).  It is pertinent to mention that 

there is no provision for  a 12 m wide road in the category of V3. 

The location of the institutional plots intended to be auctioned vide 

notification dated 31.07.2022 as indicated on site plans , cadastral 

map and corresponding Google Earth maps is annexed with as 

Annexure J. 

True copy of the final development Plan 2031 AD of Faridabad (Map) 

is annexed herewith as  Annexure K. 

o. As per the Final Development Plan 2031 AD of Faridabad an area of 

525 hectares has been kept under “open spaces”. As per Annexure 

A (Explanatory Note on Final Development Plan Faridabad,2031 AD 

for the Controlled Areas ) Vlll (Extent of Various Land Uses) (g)- 

“VIII (g)-  

In the plan an area of 5225 hectares has been kept under this 

use. Out of this major open spaces lie along major roads along 

dedicated freight corridor and between the industrial and 

residential area in the form of green belts/ green buffer……” 

p. As per Final Development Plan 2031 AD Faridabad Annexure B, VIII 

,Land Reservations for Major Road- 

“VIII - Land reservation for major roads marked in the drawing shall be 

as under- 
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CLASSIFICATIONS.

OF THE 

ROADS  

LAND RESERVATION  

i. V-1  90 meter wide road with 30 meter greenbelt 

on both sides.  

ii. V-1(A) 75 meter wide road with 30 meter green belt 

on    both sides. 

iii. V-1 B 60 meter road with 30 meter wide green belt on

both sides.  

iv. V-2 60 meters  wide  road  along  with  12  meter  

service road in both sides. 

v. V-2 A 60 meters  wide  road  along  with  12  meter  

service road on both sides. 

vi. V-3   30 meters wide road 

vii. V-6 (A) Existing Faridabad Dankaur road from  

urbanizable  limit  to  UP  Border  alongwith  

30 meter  wide greenbelt on both sides. 

viii. V-6(B)  Existing Faridabad  -gurgaon  scheduled 

road    widened to 90 meter with 30 meter 

wide green belt in both sides. 
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ix. V-6 ( C )  Existing Surajkund-  National  Shooting  range

road  with  existing  width  with  30  metre  

wide  green belt on both sides.

x. Eastern Peripheral 

Expressway  

100  100  meter   wide   Easter   Peripheral

Expressway along-with  100  metre  wide  green

belt  on  both sides

 

q.  The Said Land which is intended to be E-Auctioned  By Respondent 

no.2 falls within area earmarked as “Marginal Land” Therefore, the 

action of the Respondent No.2 of issuing the Notification on 

31.07.2022, intending to E-auction the Said Land is illegal, unlawful 

and untenable as it violates the Final Development plan 2031 AD of 

Faridabad.  

r. That Respondent no. 2 intends to e-auction the said Land as 

“institutional plots” , which can be utilised by private individuals 

who become auction purchasers for any purpose as described in the 

final development plan For controlled Areas 2031 AD Faridabad 

under Category 600 which mentions public and Semi Public Uses 

includes Government Administrative Central Secretariat, District 

offices, Laws Courts ,Jail, Police Station Governor’s and President’s 

Residence, Educational, Cultural & Religious institutions, Medical 

& Health institutions and Land Belonging to Defence. 
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s. The very purpose for which the Said Was acquired under the two 

Notification of 30.08.2008 and 01.03.2012, was for the purpose of 

construction of Master Plan Roads of sectors 75 to 89, Faridabad, 

Haryana. The aforesaid purpose as mentioned in the Notification 

purpose as mentioned in the Notification dated 30.08.2008 and 

01.03.2012 shall stand defeated if Respondent No. 2 is permitted to 

E-auction the Said Land. 

11. It is an admitted fact that the Respondents herein, seek to convert this 

green belt into a 12-metre-wide service road. That the said service road 

is being constructed the sole purpose of facilitating and connecting 

proposed industrial sites, which are sought to be auctioned on the 

marginal land. Thus when the auction of the said land is bad in law no 

purpose will be served by the construction of the said road.  

12. It is further submitted that no environmental impact assessment or 

related studies have been conducted by the authorities, nor have any 

alternative routes been examined, to evaluate the ecological 

consequences of constructing the proposed road on the said land. Such 

omission renders the proposed action arbitrary, environmentally 

unsound, and in violation of the public trust doctrine, thereby justifying 

intervention by this Hon’ble Court in the larger public and ecological 

interest. 

 

Para Wise Reply : 
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Para 1-4: That the contents of paragraph 1-4 under reply are formal in nature 

and  are a matter of record, thus do not merit any reply. Anything stated 

contrary to the record is wrong and thus denied. That the contents of 

the preceding paragraph be read in reply to the present para and the 

same are not repeated herein for the sake of brevity.  

Para 5: That the contents of para 5 are wrong and vehemently denied, save the      

portion which is factual and a matter of record. It is denied that the 

marginal land which on which the said 12 m wide road is said to be 

constructed has bene earmarked for the construction of a12 m wide 

road . It is submitted that the said area/road/ lands falls within 

Category V3 as per the map date 20th July 2012, specifying the 

construction of a 30 m vide road only and there is no provision for a 

service lane. Furthermore, the said road is only admeasuring 24m 

currently.  It is reiterated  that the marginal land was to be only used 

for the purpose as mentioned in the master plan and maintenance of 

green areas.  It is further  submitted that that the layout and the 

demarcation of the said land done by HSVP was illegal and in 

contravention to the provision of the Final Development Plan 2031 AD 

Faridabad. It is submitted that the said demarcation of the land forms 

the subject matter of CWP No 16494/2022 titled Shree Energy 

Developers Private Limited v. State of Haryana and Ors and 13 other 

writ petitions, which are sub-judice before the Hon’ble High court of 

Punjab and Haryana and thus the reliance on the same mis-founded. 

It is pertinent to mention that the Hon’ble high Court of Punjab and 
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Haryana vide order dated 29.07.2022, has granted a stay on the auction 

of the said industrial sites. 

It is  humbly submitted that the termination of the said MOU was illegal 

and was done without following the due procedure of law. That the 

applicant herein had filed CWP-15253/2025 before the Hon’ble High 

Court of Punjab and Haryana. That vide order dated 28.08.2025, the 

Hon’ble High court of Punjab and Haryana was pleased to dismiss the 

said Writ Petition along with the liberty to approach the answering for 

the redressal of its grievance. 

A copy of the order dated 28.08.2025 passed in CWP-15253/2025 

before the Hon’ble High Court of Punjab and Haryana is annexed 

herewith and marked as Annexure L 

Furthermore that this Hon’ble Tribunal vide order dated 30.04.2025, in 

the present OA, has restrained the respondents to take any action to 

cut the trees covered by the MOU dated 20.07.2023. It is submitted that 

the letter issued by the FDMA is in direction contravention to the 

direction of this  Hon’ble Tribunal and the same has been passed in the 

teeth of the order dated 20.07.2023, and the action of the FDMA is 

contemptuous in nature. That the FDMA is thus liable for contempt. 

That a copy of the order dated 20.04.2025 is annexed herewith and 

marked as Annexure M 

Para 6 :  That the contents of para 6 are wrong and vehemently denied. It is 

denied that the said land does not have 8000, plants and trees. it is 

stated that the applicant is disputing the contents of the report filed by 
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the 3 member committee. It is humbly submitted that the applicant  has 

annexed a detailed objection to the said report and the same be read in 

reply to the present  paras. A copy of the objections to the report dated 

09.06.2025 is annexed herewith and marked as Annexure N 

That the contents of para 7 are wrong and vehemently denied. That thePara 7 :

contents of the preliminary submission be read in reply to the present 

para and the same are not repeated herein for the sake of brevity. 

That the contents of para 8 are wrong and vehemently denied and thePara 8:

answering respondent be put to the strict proof of the same. That the 

content of the prayer clause of the Petition are reiterated and this 

Hon’ble Tribunal may pass any such orders which this Hon’ble Tribunal 

may deem fit. 
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Shiv Nadar School Shiv Nadar School
Sector - 82, Neharpar, Greater Faridabad-121004

GSTIN : 06AAKTS7961E1Z3 Education for Life

WO/SNT/F/0288/07.10.24/2024-25 Date: 07/10/2024

Name of Vendor - Give Me Trees Trust

Address - 161-G, Pocket-IV, Mayur Vihar, Phase-I, Delhi-110091

Purpose of the Expenditure - Tree Plantation

Quotation Amount - Rs. 1153000/-

PAN No / GST No. - AABTG6694B

Contact Person - Mr. Ishtiyak / Ms. Niru (niru.oberoi@givemetrees.org)

Contact No. & Email ID : +91 8800623154 & ahamadishtiyak973@gmail.com

Job Description

Terms & Conditions :-

S.No. Item Description Qty Rate Amount

1

Tree plantation (256X52 Meter Area) with 1 year
maintenance includes plantation, pit digging,watering,
manuring, mulching,labour, tools & equipment’s and
other maintenance expenses, Plant medication
including snake termite treatment. Plant Height
should be above 5 feet.

5000 200 10,00,000

2
Fencing poles - barbed wires- spiral blade wires -
other material for protection of plants -repair of
fencing

450 340 1,53,000

? Eleven Lakh Fifty Three Thousand Sub Total 11,53,000
Total Amount Payable 11,53,000

Payment Terms: 50% advance payment balance against invoice
Contact Details (SNS, Faridabad): Mr. Mohit, +91 9654165249

Prepared by

Jasmeet Kaur

Recommended by

Manoj Sagar

Qpr6
Corporate Office :
Shiv Nadar Trust
A5, 2nd Floor, Sector -24
NOIDA -20 1 30 1
Web: www.shivnadarschool.edu.in

Shiv Nadar School,
Plot No- SS- 1 , Sector 1 68.
NOIDA, UP
Phone: 8 1 30200 1 99/8 1 30522499
Fax: 01 20 - 2459857
Web: www.shivnadarschool.edu.in

Deputy-CEO
Shiv Nadar School,
DLF City, Phase- 1 , Block-E, Pahari Road,
GURUGRAM,Haryana, India
Phone:0124-6465557.58, 59
Fax:0124-6465557
Web: www.shivnadarschool.edu.in

Recommended by

Procurement Head

Shiv Nadar School,
Sec. - 82, Nehar Par,
Greater Faridabad, FARIDABAD,
Haryana- 121 002
Web: www.shivnadarschool.edu.in
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ESCALATION:  The  prices  are  firm  and  fixed  till  the  completion  of  the  entire  work  without  any
escalation  due  to  any  reason.

TAXES:  Unless  specified  otherwise  on  the  face  of  the  order,  the  prices  are  inclusive  of,  and  VENDOR
shall  be  solely  responsible  for  and  pay,  all  state  and  local  taxes,  including,  but  not  limited  to,  GST,
goods  and  services  tax,  sales,  use  or  consumption  tax.  No  sales  or  use  tax  shall  be  added  when  a
valid  tax  exemption  is  indicated  on  the  face  of  this  order  by  the  BUYER.

DELIVERY:  Within  30  days  from  the  date  of  receipt  of  this  purchase  order  to  BUYER,  Address.  (Bills
must  contain  your  PAN  Number  and  also  in  the  name  of  "  BUYER  ").

TITLE,  RISK  OF  LOSS:  Title  shall  pass  to  BUYER'S  receipt  of  goods  at  the  destination.  Risk  of  loss  of  all
goods  shall  remain  in  the  Vendors  scope  until  receipt  by  BUYER  at  destination  unless  otherwise
specified  in  this  Purchase  Order.

LIQUIDATED  DAMAGES:  LD  will  be  applicable  @  1%  (one  percent)  per  week  of  the  total  contract
value  for  the  delayed  period,  subject  to  a  maximum  up  to  3%  (three  percent)  of  the  order  value  or  to
be  decided  by  us  as  per  the  site  conditions  /  related  compliances.

DEFECT  LIABILITY  PERIOD:  The  defect  liability  period  shall  be  12  months  from  the  date  of  the  Final
handing  over  of  the  project,  as  certified  by  the  Project  Manager.

FORCE  MAJEURE:  Neither  party  shall  be  liable  for  the  non-performance  of  its  obligations  under  this 
Purchase  Order  where  such  failure  is  due  to  Force  Majeure  i.e.,  due  or  attributable  to  any  Act  of  God,
orders,  restrictions  or  regulations  of  Government  (Central  or  State),  War,  working  conditions,
hostilities,  riots,  civil  commotion,  strike,  lockout,  layoff,  trouble,  explosion,  or  any  other  cause  or 
circumstances  whatsoever  which  are  beyond  control.  In  case  any  Force  Majeure  event  continues  for
more  than  7  days,  the  BUYER  in  consultation  with  VENDOR,  may  terminate  the  Agreement  forthwith 
without  any  charges  or  compensation.

INDEMNIFY  CLAUSE:  The  VENDOR  hereby  indemnifies  and  undertakes  to  keep  the  BUYER  at  all  times 
indemnified  and  compensated  against  any  act  of  omission,  negligence,  fraud,  dishonesty,  violation  of
or  non-compliance  with  loss,  breach  of  warranty  or  misconduct  of  itself  or  its  personal  deployed  for 
providing  services  to  the  BUYER.  The  BUYER  shall  not  be  liable  to  pay  damages  or  compensation  to
such  persons  or  to  a  third  party  as  a  result  of  such  acts.

The  VENDOR  shall  bear  all  such  claims,  levies,  penalties,  damages,  fines  etc.  that  may  arise  due  to
accident  or  violation  of  any  statutory  provisions,  whether  due  to  negligence  on  the  part  of  the
VENDOR  or  their  authorized  representative.  The  VENDOR  shall  indemnify  BUYER  and  be  rendered
harmless  from  any  such  liability  or  penalty  that  may  arise.

EXTRA  CHARGES:  No  charges  for  extras  or  for  cartage  or  boxing  or  storage  will  be  allowed  unless  the
same  has  been  agreed  upon  in  writing  by  the  BUYER.  All  goods  must  be  forwarded  in  accordance
with  BUYER'S  shipping  instructions;  otherwise,  the  difference  in  freight  rate  will  be  charged  to
VENDOR.

WARRANTY:  The  items  being  ordered,  should  be  guaranteed  for  a  period  of  (as  per  manufacturer's
original  warranty)  from  the  date  of  installation  and  commissioning  against  all  defects.  Should  any
defect  be  noticed  during  this  period,  the  same  should  be  rectified  or  replacement  is  given,  free  of
cost  at  the  site.
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MODIFICATION  OF  PURCHASE  ORDER  TERMS  AND/OR  AMENDMENTS:  The  PO  may  only  be
modified  or  amended  upon  mutual  agreement  of  BUYER  and  VENDOR.  Additional  terms  and
conditions,  which  do  not  conflict  with  the  Purchase  Order,  may  be  stated  within  the  Supplemental
Purchase  Order  and  given  effect.  Changes,  modifications,  waivers,  additions  or  amendments  to  the
terms  and  conditions  of  this  Purchase  Order  shall  be  binding  on  BUYER  only  if  such  changes,
modifications,  waivers,  additions  or  amendments  are  in  writing  and  signed  by  a  duly  authorized
representative  of  BUYER.

TERMINATION  FOR  CAUSE:  Either  BUYER  or  VENDOR  may  issue  a  written  notice  of  default  to  the
other  upon  the  occurrence  of  a  material  breach  of  any  covenant,  warranty  or  provision  of  this
Purchase  Order  arising  here  under.  The  non-defaulting  party  shall  give  the  defaulting  party  30  days
from  receipt  of  notice  to  rectify  said  default.  If  the  defaulting  party  fails  to  rectify  said  default  within
the  timeframe  allowed,  the  non-defaulting  party  may,  at  its  option  and  in  addition  to  any  other
remedies  it  may  have  available,  cancel  and  terminate  this  Purchase  Order.

ARBITRATION:  It  is  agreed  that  in  case  of  any  dispute  between  BUYER  and  the  VENDOR  the  BUYER
will  nominate  an  Arbitrator,  and  the  matter  shall  be  resolved  in  terms  of  the  Arbitration  and
Conciliation  Act  1996,  including  any  modification  or  re-enactment  thereof  in  force  from  time  to  time.
The  venue  of  Arbitration  will  be  at  respective  jurisdiction  and  the  decision  of  the  Arbitrator  shall  be
final  and  binding  on  both  parties.

JURISDICTION:  Parties  agree  to  submit  to  exclusive  jurisdiction  of  Courts  at  the  respective  location.

VENDOR  has  to  sign,  date  and  stamp,  copy  of  the  Purchase  Order  as  a  token  of  his  acceptance  in
entirety  and  returns  the  same  to  BUYER  (Administrative  Office  Address)  within  seven  days,  else  the
same  will  be  deemed  to  have  been  accepted  and  will  become  legal  binding  on  either  party.  By
accepting  this  Purchase  Order,  and/or  performing  hereunder,  VENDOR  agrees  to  comply  fully  with
the  terms  and  conditions  of  purchase  set  forth  in  this  document.  Acceptance  of  this  Purchase  Order
is  expressly  limited  to  the  terms  and  conditions  of  this  Purchase  Order  and  none  of  the  VENDOR,

terms  and  conditions  shall  apply  in  acknowledging  this  Purchase  Order  or  in  the  acceptance  of  this
Purchase  Order.

This  Purchase  Order  will  be  valid  for  1month  from  the  date  of  issuance  or  till  the  contract  period
mentioned  in  this  order.

Requirement  Made  by:  -
Jasmeet  Kaur

Manoj  Sagar

Requirement  Recommended  by:  -
Procurement  Head

Requirement  Recommended  by:  -
Director-Administration  &  Operations

Requirement  Approved  by:  -
Deputy  CEO
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ANNEXURE E
Office of the Sub Divisional Engineer, HSVP, Sub Division No.4, Far

SCO No. 25, Sector-12, HSVP, Faridabad.
E.Mail : hudasde4@qmail.com

To,

Shiv Nadar
Public School Sector-82,
Faridabad.

Memo No. PSQS7 Dated,

Sub. : Removal of encroachment from HSVP land for
development of marginal land Sector-82, Faridabad.

It has been observed that you have encroached the HSVP land

by planting trees on fixed bar fencing all over the land which is coming in

the alignment of road. In addition to this you have made a pond also for

watering to tree/plants in the alignment of roads.

You are hereby directed to remove encroachment from the HSVP

land in shape of Bar fencing, plantation of tree & ponds which are coming in

the alignment of within week positively failing which FIR will be lodged

against you on account obstructing in Government works hindering public

access.

Sub Divisfoh^r Engineer,
HSVP Sub Division No.4,
Faridabad.

Endst. No. Date.
A copy of above is forwarded to the following for information and

further necessary action.
1. The Estate officer, HSVP Faridabad.
2. The Executive Engineer-I, HSVP Faridabad.

/
Sub Divisional Engineer,
HSVP Sub Division No.4,
Faridabad.
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English हिन्दी ਪੰਜਾਬੀ    

IN AN INNOVATIVE SCHEME TO ENSURE THE ACTIVE PARTICIPATION OF SCHOOL
STUDENTS IN ENVIRONMENT CONSERVATION, HARYANA GOVERNMENT HAS
DECIDED TO GIVE INCENTIVE OF RS 50 PER STUDENT FOR EVERY LIVE TREE
PLANTED BY THEM AFTER EVERY SIX MONTHS.
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Chandigarh June 19: In an innovative scheme to ensure

the active participation of school students in environment

conservation, Haryana Government has decided to give

incentive of Rs 50 per student for every live tree planted

by them after every six months. This incentive would be

given for a period of three years. Besides, they would also

be provided with a book based on environment

conservation.

                   This and several other decisions were taken in a

meeting held under the chairmanship of Chief Minister, Mr

Manohar Lal here today to review the progress of five

environment friendly schemes of different departments

MESSAGE

Governor's

Message

Chief

Minister's



10/13/25, 12:51 PM In an innovative scheme to ensure the active participation of school students in environment conservation

https://prharyana.gov.in/en/in-an-innovative-scheme-to-ensure-the-active-participation-of-school-students-in-environment 1/5

ANNEXURE F 

34230

javascript:;
javascript:;
javascript:;
https://prharyana.gov.in/en/in-an-innovative-scheme-to-ensure-the-active-participation-of-school-students-in-environment
https://prharyana.gov.in/hi/node/26765
https://prharyana.gov.in/pa/node/26765
http://www.instagram.com/factcheckdipr
https://www.twitter.com/factcheckdipr
https://prharyana.gov.in/en
https://prharyana.gov.in/en
https://prharyana.gov.in/en
https://prharyana.gov.in/en
https://prharyana.gov.in/en/in-an-innovative-scheme-to-ensure-the-active-participation-of-school-students-in-environment
https://prharyana.gov.in/en/news-press-releases
https://prharyana.gov.in/en/in-an-innovative-scheme-to-ensure-the-active-participation-of-school-students-in-environment
https://prharyana.gov.in/en/in-an-innovative-scheme-to-ensure-the-active-participation-of-school-students-in-environment
https://prharyana.gov.in/en/in-an-innovative-scheme-to-ensure-the-active-participation-of-school-students-in-environment
https://prharyana.gov.in/en/in-an-innovative-scheme-to-ensure-the-active-participation-of-school-students-in-environment
https://prharyana.gov.in/en
https://prharyana.gov.in/en/contact-us
https://prharyana.gov.in/en/node/330
https://prharyana.gov.in/en/node/330
https://prharyana.gov.in/en/node/20890
https://prharyana.gov.in/en/node/20890


here today. Development and Panchayats Minister, Mr O.P

Dhankar, Forests Minister Rao Narbir Singh, Urban Local

Bodies Minister Mrs Kavita Jain and Minister of State for

Public Health and Engineering Dr Banwari Lal   were also

present in the meeting.

                    It was also decided that from tomorrow onward,

reused glass    water bottles would be used in the

Haryana    Civil Secretariat here as a alternative to the

single-use plastic water bottles, the use of which has

recently been banned by the State Government in all its

offices across the State.

                    It was informed that    a state-wide

tree  plantation  drive would be launched by School

Education Department under which students of sixth to

12th  classes    of both government and private schools

would   be motivated to plant atleast one tree within their

house compound or at any public place. Besides planting

the trees, the students would also ensure its upkeep for

three years. The number of students studying

in classes 6th to 12th in the State is about 22 lakh.

It was also informed that to enable the students to build a

connection with the trees they plant; the students would

be allowed to name the plant after any great personality or

their ancestors. The tree plantation drive would be started

from July 10 and the  Department  of Forest would made

available adequate number of saplings. The class in-

charge and in-charge of Eco Club in schools have

been  entrusted  with the responsibility of  plantation  by

organizing functions on holidays. The  Chief  Minister

directed the Education Department to submit him

progress report every week in this regard.      

                    While reviewing the progress of ‘Tuti Lagao Jal

Bachao Campaign’, the Chief Minister directed to launch a

massive drive to stop the wastage of water due to open

pipes and said that taps should be installed in all villages

wherever  required. He also directed to make the village

Panchayats more aware to prevent wastage of water. He

said that besides a government programme, it should also

be made a social programme by ensuring the active

participation of GRAVIT volunteers.
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          It was informed that the Public Health Engineering

Department and Rural Development Department has

jointly    launched Tuti Lagao Jal Bachao Campaign in the

State  which would continue upto December 31, 2018.

Under this campaign, a target has been fixed to install one

lakh tap in the State in the first phase as per

the  requirement. In addition, one lakh tap would be

provided to Developments and Panchayats Department

for their installation by GRAVIT volunteers in villages. The

Chief Minister directed to expedite the process to install

water taps and submit him the district wise progress

report fortnightly.

          Mr Manohar Lal issued directions to the Urban Local

Bodies Department to prepare listing of all houses built

over an area of 500 square yards  and above   and    low

lying plots of Haryana Shahari Vikas Pradhikaran  (HSVP)

and in areas falling under ten Municipal Corporations in

the State so that the rain water harvesting system should

be made mandatory in such plots. It was informed that

the ward level committee constituted by the Urban Local

Bodies Department has started the listing of such plots

and work would be completed by July, 2018.

                    It was informed that the existing halogen, sodium

vapor bulbs and tube lights in government offices of the

State would be replaced with energy efficient LED lights

before August 15, 2018. While HAREDA has already

completed the exercise of checking in all

17 government offices in Panchkula, the work to conduct

similar exercise in government offices at district level has

been assigned to Deputy Commissioner concerned.

                    Among those present in the meeting included

Additional Principal Secretary to Chief Minister Dr Rakesh

Gupta, Deputy Principal Secretary Mr Mandeep Singh Brar,

 Additional Chief Secretary Renewable Energy Department

Mr P.K Mahapatra, Additional Chief Secretary Public

Health Engineering Mr Rajiv Arora, Additional Chief

Secretary School Education Mrs Dheera Khandelwal,

Additional Chief Secretary Public Works (Building and

Roads) Mr Alok Nigam, Principal Secretary Urban Local

Bodies Mr Anand Mohan Sharan, Principal Secretary

Agriculture and Farmers’ Welfare Dr Abhilaksh

www.saralharyana.gov.in

List of SARAL Kendra

For any queries related to

schemes/services, 

please call 0172-

3968400 
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Likhi,   Principal Secretary Town and Country Planning Mr

A.K Singh, Managing Director, Haryana Vidyut Prasaran

Nigam Mr Vineet Garg, Director General Urban Local

Bodies Mr Nitin Yadav and other senior officers of the

State Government.
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CWP-16494-2022(O&M)

 

Shree Energy Developers Private Limited

VS 

State of Haryana and others
 

Present:      Mr. Alok Jain, Advocate for the petitioner. 

-

The petitioner has assailed the e-auction notices Annexure P/15

and Annexures P/16, whereby certain commercial sites/complexes are proposed

to  be  auctioned.  The  precise  grievance  of  the  petitioner  in  this  petition  is

against the auction of  the commercial sites/complexes situated in Sector 82 and

89, Faridabad. 

The  petitioner  is  a  private  limited  company,  engaged  in

development and interior  designing of residential  group housing/  residential

colony/ retail commercial projects and other real estate projects in India.  The

petitioner company purchased land measuring 3.07777 acres in village Bhatola

falling in planned Sector-82, Faridabad vide sale-deed dated 12.06.2012.    The

said land was in the commercial belt as per Faridabad Development Plan for

2031  A.D.  for  the  controlled  area  outside  Municipal  limits  boundary.   It

obtained  Licence  dated  11.09.2019  from  the  Director,  Town  and  Country

Planning, Haryana for development of a commercial colony over the said area

measuring 3.07777 acres.

Vide notification dated 14.08.2008 issued under section 4 of the

Land Acquisition Act, land  was  sought to  be  acquired  for development and 

1 of 3
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CWP-16494-2022(O&M)                              [2]

utilisation for Master Plan Roads of Sectors 75 to 89, as per Development Plan

of Faridabad. 

The acquisition was assailed by the land owners by filing various

writ  petitions  including  CWP-16085-2012.  In  the  petitions  their  primary

challenge to the acquisition   was that the land which does not fall within the

road alignment  called marginal land should be released from acquisition. 

          During  the  course  of  proceedings,  additional  affidavit  dated

13.07.2015 of Shri R.K.Singh, Additional Director, Urban Estates Department,

Haryana, was filed wherein it was asserted that the marginal land along with

Master Plan Roads as per planning practice would be maintained as a green

buffer between residential sectors and industrial sectors. It was asserted that the

marginal  land  along  with  Master  Plan  Roads  will  be  utilized  by  the  State

Government for designated use of these  sectors and also for green buffer zone. 

The court thereby concluded that the acquired land was not being

acquired for any commercial purpose but for the purposes subservient to the

purpose of acquisition of road or for any other public purpose including green

buffer zone. Hence the acquisition was for public purpose.

The writ petitions were dismissed  vide order dated 05.11.2015. 

          Mr. Alok Jain, learned counsel for the petitioner has, inter-alia,

contended that  the commercial sites for which the bids have been invited are a

part of the said acquisition. Auction of these sites as Commercial sites involves

conversion of the user of the area acquired for Master Road and delineated on

the Master Plan as marginal land. This conversion  for commercial use is 

2 of 3
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CWP-16494-2022(O&M)                       [3]

contrary  to  the  undertaking  of  the  respondents  before  this  Court  in  CWP

No.16085-2012 and is illegal. 

          Notice of motion.

          Mr.  P.S.Chauhan,  Advocate  accepts  notice  on  behalf  of

respondent-HSVP.

          Adjourned to 30.08.2022.

          Meanwhile,  the  e-auction  of  the  commercial  sites/complex  in

Sectors 82 and 89, Faridabad, as find mentioned in Annexure P/15 shall remain

stayed.

 

                ( HARINDER SINGH SIDHU )
          JUDGE

July 29, 2022             ( LALIT BATRA )
gian JUDGE

3 of 3
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IN THE HIGH COURT OF PUNJAB AND AT
CHANDIGARH

cwpNo 21835 of 2013

Kunwar Pal Ors Petiioners

Versus

StateofHaryana or Respondents

Affidavit of RR SinghAdditionalDirectorUrban

Estates DepartmentHaryana

I the abovenamed Deponentdo hereby
affirmanddeclareas under

1 That the instantwrit petitionis pendingbeforethis

Honble Court and listed for hearingon 13072015

alongwithconnected CWPs No 21358 2186221875
28248 28252 of 2013 11094 11103 19825

2lO112376land 24189of 2014

2 That vide acquisitionproceedingsthe

land measuring1l6998acres fallingin revenue estates of

19 villagesof FaridabadDistrictwas notied undersection

with section 171 of the Land AcquisitionAct 1894
ion3oen1513
SunneeIrxvolDvlqlulafterreferred

to as the Act of 1894on 14082008

for of Master PlanRoads of Sectors75 to 80

Faridabad The declarationunder section 6 of the Act of

1894 was issuedon 30082008 for land measuring

116998 acres Thereafterthe Governmentwithdrewthe

VIKRAM SINGH
2023.05.04 11:44
TRUE SCANNED COPY OF THE
ORIGINAL
PHHC,CHANDIGARH
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acquisitionproceedingson land measuring1999 acres

beingthicklypopulatedarea and on land

34018 acres which was to be handed over to the
free of cost bythecolonizersas per terms and

conditions of licence grantedby the

Town CountryPlanningHaryanavide notication

issued under section48 of theAct of 1894on 26082010

The award was announced on 27082010 for land

measuring93405 acres Furtherit is submitted that

consequentupon releaseof thicklyconstructed area the

alignmentof sector roads betweensector 82 8583 86 85

87 87 8 88 peripheralroad of sector 78 ampi8 was

changedand additionallandmeasuring3513 acres
was

notifiedunder Section4 of the Act of 1894on

for the constmctionof realignedportionof the road The

declarationunder section6 was issuedon 02072012 and

award was announced on forland

3422 acres

3 That the claimed land involved in the CWPswas
part

of the land acquiredvide award dated 27082010 The

petitionersare claimingfor releaseof land fallingbeyond
of Master Plan Roads of

these sectors

marginalland Hencethe present affidavitis beingled

by the Deponent onrecord thedecisionof the

Governmentregardingreleaseof such land

4 That it is submitted that to examine viabilityof

ieleastSftthemarginalland a meetingwas held on
u votruu
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I 22112013 under the of PrincipalSecretaryTown Country and Urban EstateHaryanaDirectorGeneralTown8 CountryPlanningand Urban EstateDepartmentsHaryanaChiefAdministratorHaryanaUrban AuthoritylIUDA Chief Town PlannerHUDAAdditionalDirectorUrban Estate DepartmentDistrict TownFaridabadand Land AcquisitionOfficerFaridabadhadin the meetingThe sectoralplanof thesesectorssectorwise ofmarginalland and other
relevant record was discussedin the meetingand the

followingdecisionswere tallten

i That the residentialsectors 757677 78 Partand

80 have alreadybeen acquiredby IiUDA Hence the

marginalland shall mergedin the acquiredland of these

sectors Accordinglyno marginal land is

availablein thesesectors

ii That industrial sectors 72 to 74 havebeen provided

oppositeto sectors 75 to 77 Towards these

industrialsectors there is a 45 in wide strip of land

shown in pink colouris themarginalland alongthe
Iuuzsu Kuma
mi
VNICI

buffer is requiredto be betweenthe residential

sectors and the industrial sectors Howeverin the

published plan of Faridabad2011 AD the

provisionof green buffer betweenthese sectors has not

been a decisionwas takenthat the45
m l

lt ommu

eElsaplan roads As per planningpractice 1 green
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wide stripof marginalland will beused
as a green buffer

betweenthe said residential sectors and industrial

sectors Accordinglyprovisionof 50 m widegreen buffer

has been made in the Draft Plan2031AD

Faridabad

iii That the sector road or sectors 7976

7978 8 7980 havebeen providedwith 60 m
wide ROW

rightof wayalongwith12 m wideserviceroad
on either

sides The land in residentialsectors 75 to 78 and80

havealreadybeenacquiredbytheGovemmentforIlUDA
Hencethe marginalland fallingbeyond12m wideservice

road shall be mergedwith the alreadyacquiredland in

these sectors Asregards land in commercial

sector 79 it was decidedthat the land in this sector will

be acquiredon priority Accordinglythe marginalland

fallingbeyond12 m wide service road in commercial

sector 79 will be used for commercialpurposealongwith

the land in thesector proposedto beacquiredbyHUDA

iv That in sectors 81 to 89 the licenses under the

Haryana and Regulationof Urban Areas Act

1975 have been grantedto the private for
twtsn xumux

colonies Yet HUDA can also acquire

pockets V

for composite

of these sectors Hence the marginalland

alongthe master plan roads of these sectorsyvllbe

utilized byHUDA for the designateduse of sectors

u suwndnrvoonIam
Emnma
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v That alongthe 75 m wideperipheral thereis a

provisionof 30 m wide green belt on
either side

Thereforeafter adjustingthe marginalland in the
proposed30 m wide green belts the extent of marginal

land will be negligibleHenceit wasdecidedthat the said

marginalland will be used for the designateduseof green

beltas providedin the plan

In the context of the utilizationof marginalland as

explainedabovea proposalnot to releasemarginalland
in favourof any of the landownerswas submittedto the

Governmentfor approvalThe Govemmentapprovedthe

proposalon 13122013

5 That as alreadysubmitted in para 3 theland

involvedinthe CWPsformspartof the land acquiredvide

awarddated27082010 CWPwise detailsof the claimed

landacquiredland and the landformingpart of the
marginalland is givenbelowin thetable

Sr CWP No Claimed khasra I Acquired Petitioner Status of ProposeduseNo noarea in the CWP Iland
out of s acquired compensa ofmarginalacres claimed land tlon land involved

land forming amount in the CWP
I in acres part of

marginalI
land

in
l 1 I5 4

ial es eni 2 sis six 21 38 o H4 0 73 125 Fa R d doI i2illiiiIoialeoi I public
semiI 3125 aces

publicSectorI I 88
BaI W

residcmialI

Sector892 273ii 9l72 2I0 raise 343
13 Paid Residential233o 24I21o

publicsemi19p3I7o
publicSectorI 343 acres
88I

residentialL Sector
89I3 2la62la 2lrzightsoi14

Min 7 492 145 Unpaid15212
40 I publicsemi

u Imin
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is1231317ao

msor publicSector
88

l

l

40 8914 Min 6l
2824 Min 3l7 26
Min O5
42Br80 l38O openspace2igi3 17 Sector8l42T38D 412Min 2 Residential492 RC5

I residentialSector8591 43115l 42 i2 071 Residential7 17U37L 7217 openspace013 24 I40 Sector84148 acres32232 2l3 24 Min 648 Residential140 171 Ml 24 ll commercial17 Min U9 publicsemi331 Min i517 18 publicSector80 34 80 4 min 8140 2272 23 Residential2214l min 40 17 publicMin 40 24min 40 8 semipublic880 13 80 2218 cnmmerciajMin70 32 319 23 Sector82and301 95 3 30 4 Min Residential4 publicsemi1220 acre publicSeniors85 886314 Min 07 l7 154 ResidentialMin311 324 Min 3 commerciall4 8252611 Setor 83177 acres2622 Min4O 23 1082 ResidenthMin40 23Min40 commercialK 8924 Min66 23 publicsemiMin 40 41 Min 40 publicSector89I Min 40 819141 115 42 2 Residcntial2 2l23 80 241715 commercial283 80 81 517 Sector834 23 1855 acres Residential8572132 40 14 Min openspace40 21l38O l47 Secvor8415 Residential2824 Min 317 public61911 Min 40 121 semipublicMin317 21min 40 Sectors8522 Min 40 2014 88andMin 40 15 Min 40 Residential24 Min 40 25 Min 4 Sector 89O l913 Min 70517 Min 613 241Min 217 12153 25 162 Min 40 25Mi14O1928 acresMin 40 12 834 ResidentialKimLvlu Rio 13 Min 4oil publicsemi21 40 publicSector7623Min 4O 94l4 4 Commercial3 1709 72132 Sccior79Min40 14 Min4O Residentialcommercial894 Mm 40 7 Min publicscmipublicSctorBlResidential
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1 1 15 PublicSemipublicSectors233i3 313434i4 85 86and0 715431911Min 14 Residential0 12Min 317 Sector89l921 Min 40 22Min 40 20l4Min4oi I rBaroli 37163 48l32 613 151l73311H34 376f30 580 282S80Budena l625I O17 252l14 242GIl l42612 l727l8 l6l7195l43281527l5 I6275 2511218 2522l57l295l 63 62S 182622 Min40 23 Min 402385 acres
9 1982514 9415l713 152 625 L30 Paid Residential34

07 l6l 07 i62l6 Commercial
l3 Sector83
95222 Min40
2110ll 212Min7
9
lO865 240 923
18 l01l3
94l1 43 l709
25l213
625 acres J

I l0 2101114 463 Min 17 8 Min 0625 045 Unpaid Residential3S
l308 public85

0625 acres semipublic
Sector 8511 23761l4 lll2713 2I32 2075 178 Paid Openspace

213 22ll13
91113
2075 acres

12 24l89I4 2181 8 12 9 0625 0525 Paid 53 mt wide
0625 acres green buffer

between
residential
publicsemi

publicsector
76as

7g9c5
WHW

publicBi
Ipublicutility

sector 73

Furthera copyof planshowingthe extent

of marginalland in pink colour vizaviz land of the

petitionersclaimed in aforesaid CWPs is attached as
AvllAvAdIHfGlmm u u 1
me nuawn1 or us

AnneifiireR 1
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mu 1 2 3 t x

776 That it is respectfullysubmittedthat qua the entireland involved in 5 CWPs No 21835 8521858 of 20131982523761 24189of2014as mentionedat sr no 19 9 11 8 12 in the qua part of the claimedland in two CWPs No l1l03 of 2014 sr no 7 8r8 the havetaken thecompensationFurtherin the context of the utilizationof marginallandclaimed in all the writ petitionsas inpara no marginalland can be consideredfor releaseasper decisionof theGovernmentThe presentafdavit maykindlybe takenon recordDeDPlace RK Singh2 277ADate 5 AdditionalDirectorUrbanEstatesDepartmentHaryanayERIFICATl0NVeried that the contents of para Nos 1 to 6 or theaffidavit are true and correctto my andinformationderivedfrom officialrecordwhich I believetobe correct No part of it is false and nothingrelevanthasmes NEAR therein

RK Singh
AdditionalDircctor

Urban EstatesDepartmentHaryana

em Zvbi t
ace f 77
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CWP No.16085 of 2012(O&M) 1 

IN THE HIGH COURT OF PUNJAB AND HARYANA AT  

    CHANDIGARH 

                   CWP No.16085 of 2012(O&M)

                Date of decision: 5.11.2015 

M/s Kataria Constructions Pvt. Ltd.       ….Petitioner 

    VERSUS 

State of Haryana and others     .....Respondents 

CORAM:  HON’BLE MR. JUSTICE HEMANT GUPTA 

  HON’BLE MRS. JUSTICE RAJ RAHUL GARG 

1. Whether Reporters of local papers may be allowed to see the judgment?  

2. To be referred to the Reporters or not?  

3. Whether the judgment should be reported in the Digest?  

 

Present: Mr. Kanwaljit Singh, Senior Advocate with  

  Mr. Vikram Gupta, Advocate for the petitioner(s). 

 

  Ms. Palika Monga, D.A.G. Haryana, for respondents. 

HEMANT GUPTA, J. 

  The issues raised in the present writ petition are also the 

issues raised in the writ petitions given at the foot note of the order.  

However, for the facility of reference, the facts are being taken from the 

present writ petition itself. 

  The challenge in the present writ petition is to the 

notifications dated 14.08.2008 and 01.03.2012 published under Section 4 

and 6 of the Land Acquisition Act, 1894 (for short ‘the Act’), respectively 

for acquisition of land measuring 1169.98 acres in 19 villages including 

the land of the petitioner situated in village Nimka for the purposes of 

development and utilization for Master Plan Roads of Sector 75-89 as per 

the Development Plan of Faridabad.  The petitioner has purchased the land, 

subject matter of acquisition vide three separate sale deeds dated 

15.02.2008 and 20.02.2008.   
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CWP No.16085 of 2012(O&M) 2 

  Initially, notifications under Section 4 and 6 of the Act were 

published by invoking urgency provisions under Section 17 of the Act on 

14.08.2008 and 30.08.2008 respectively.  Some writ petitions were filed 

challenging the invocation of urgency provisions including one by the 

present petitioner i.e. CWP No.7057 of 2010.  Vide order dated 

27.05.2011, notification under Section 6 of the Act was set aside in seven 

writ petitions pertaining to land measuring 31.82 acres. Liberty was given 

to the land-owners to file the objections under Section 5A of the Act.  The 

Land Acquisition Collector was directed to give opportunity of hearing and 

then to make a recommendation as per law.  It is thereafter, the petitioner 

submitted objections on 25.06.2011 (Annexure P-10) wherein the 

petitioner conveyed its no objection to acquire portion of land required for 

the purposes of road only but sought release of remaining land.  The Land 

Acquisition Collector considered the objections and recommended to the 

State Government to the following effect:- 

“This construction and Master plan is situated on the road in between 

Sec. 75 to 89 which should be acquired under public consideration. 

Decision should be taken on the higher level on account of benefit is to 

be given to applicant under R/R Police.” 

 

   It is thereafter, the notification under Section 6 of the Act was 

published on 01.03.2012 in respect of land measuring 367 acres of village 

Nimka and the award of the land in question was announced on 

09.08.2012.  

  In a short affidavit filed on behalf of Additional Director, 

Urban Estates, Haryana, Panchkula, it was pointed out that the application 

filed by the petitioner for grant of licence was returned on 04.07.2008 but 

the petitioner did not respond to the communications.  It is also pointed out 

Neutral Citation No:=2015:PHHC:103678-DB  
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CWP No.16085 of 2012(O&M) 3 

that the petitioner sought change of land use on 19.05.2011 which was 

again returned as the land was under acquisition for the purposes of sector 

roads.  It is also pointed out that right of way for this peripheral road is 75 

meters along with 30 meters wide green belt including a service road 

which makes the total width 105 meters.  The acquisition boundary has 

been fixed with Killa lines to avoid unauthorized constructions/ 

colonization by taking approach from this road.  The land of the petitioner 

acquired beyond green belt is to be utilized for the multi-storey parking as 

per lay out plan which is a very important infrastructural element to cater 

to present day needs of urbanization.  It is also pointed out that the land of 

the petitioner was vacant at the time of issuance of notification under 

Section 4 of the Act and that release of land of the petitioner would 

frustrate for the purpose of acquisition. 

  Learned counsel for the petitioner refers to the site plan 

(Annexure P-8) to contend that part of the land owned by the petitioner 

falling beyond 30 meter green belt on one side and 75 meter road on the 

other should be released from acquisition.  

  On the other hand, Ms. Palika Monga referred to the site plan 

(Annexure R-2) filed with the review application to point out that the land 

of the petitioner adjoining the green belt and service road is proposed to be 

used for multi-level parking and marginal part of the land is coming within 

the proposed six plots of 6 marla category for housing of Economically 

Weaker Sections.  Therefore, the land is required for a public purpose. 

  It may be stated that earlier the writ petition was disposed of 

on 21.10.2013 on the basis of concession of the learned State Counsel that 

the remaining land which is not required for Master Plan road would be 
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CWP No.16085 of 2012(O&M) 4 

released.  The said order was recalled 08.08.2014 and the writ petition 

restored to its original number. 

  Learned counsel for the petitioner has vehemently argued that 

the land which does not fall within the road alignment cannot be acquired 

as the purpose of acquisition is for maintenance and development of sector 

roads.  The multi-level parking or the construction of houses for 

Economically Weaker Sections is not the declared public purpose.  

Therefore, such marginal land cannot be made subject matter of acquisition 

to be used for the purposes other than mentioned in the notifications under 

Section 4 and 6 of the Act.  

  On the other hand, Ms. Palika Monga, learned Deputy 

Advocate General, Haryana, contended that multi-level parking is a part of 

development of the sector roads to allow smooth traffic on the sector roads.  

She also contends that even if the multi-level parking or the construction of 

housing for Economically Weaker Sections for the sake of arguments 

considered to be not part of the stated purpose of acquisition but since the 

said purpose is a public purpose as defined in Section 3 (f) (ii) of the Act, 

therefore, the land can be put to the alternative public purpose as well.  

Reference was made to a Division Bench judgment of this Court in CWP 

No.17979 of 2011 titled Jagtar Singh and others vs. State of Punjab and 

others, decided on 09.02.2012, which was rendered after considering large 

number of binding precedents of Hon’ble Supreme Court. 

  We have heard learned counsel for the parties and find no 

merit in the present writ petition. 

  The sole argument to challenge the acquisition proceedings is 

that the land which does not fall within the road alignment called marginal 
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CWP No.16085 of 2012(O&M) 5 

land should be released from acquisition.  We do not find any merit in the 

said argument.  The public purpose is development and utilization for 

Master Plan Roads of Sector 75-89 as per the Development Plan of 

Faridabad.  Not only the roads are required to be developed but the 

ancillary services are also required to be provided while laying roads.  

Multi-level parking is an ancillary service to the laying of roads and thus it 

very much forms part of stated public purpose.  Even otherwise from the 

judgments of the Hon’ble Supreme Court in Gulam Mustafa and ors vs. 

The State of Maharashtra and ors, AIR 1977 SC 448; Mangal Oram and 

ors vs. State of Orissa and another, AIR 1977 SC 1456; State of 

Maharashtra vs. Mahadeo Deoman Rai @ Kalal and ors, (1990) 3 SCC 579 

and Union of India and ors vs. Jaswant Rai Kochhar and ors, (1996) 3 SCC 

491 as noticed in Jagtar Singh’s case (supra), the land acquired for a public 

purpose can be utilized for another public purpose.  This Court in Jagtar 

Singh’s case (Supra) held to the following effect:- 

 “On the basis of such judgment (M/s Royal Orchid Hotels 

Limited and another Vs. G.Jayarama Reddy and others (2011)10 SCC 

608), it cannot be said that the State Government having acquired land 

for one public purpose, is estopped to convert the use of the said land for 

any other public purpose. There is no finding that the land acquired for 

one public purpose cannot be used for another public purpose. The entire 

case was based upon transfer of land to a private builder. In the two 

judgments referred to by Mr. Anupam Gupta, it has been held that after 

announcing of the award and taking possession under Section 16 of the 

Act, the acquired land vests with the Government free from all 

encumbrances. The landowners do not get any right to ask for revesting 

the land in them and to ask for restitution of the possession even if the 

land is not used for the purpose for which it was acquired……… 

 xx  xx  xx 

 In view of the aforesaid judgments, though the land was not 

acquired under the provisions of the Act, but still applying the principles 

of acquisition under the Act, the public purpose for which the land is 

acquired can always be changed to another public purpose by the State 
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CWP No.16085 of 2012(O&M) 6 

Government for optimum utilization of the land. The requirements of the 

community keep on varying. The schemes can be varied to meet the 

changing needs of the public.” 

 

  The multi-level car parking or housing for Economically 

Weaker Sections are both public purposes falling within Section 3 (f) (ii) 

of the Act.  Therefore, the acquired land can be put to use for another 

public purpose. 

  Learned counsel for the petitioner has referred to a recent 

judgment of Hon’ble Supreme Court rendered in Mohan Singh Gill and 

others v. State of Punjab and others, (2015) 8 SCC 345 to contend that the 

purpose of acquisition cannot be changed. A perusal of the said order 

shows that the land was intended to be acquired for development of 

Missing Link-II from Dhandra Road to Sidhwan Canal via Malerkotla 

Road, Ludhiana.  The Court noticed that large portion of acquired land was 

used for a totally different purpose i.e. commercial purpose which is not 

the purpose stated in the notification.  The commercial purpose found was 

that of shops on both sides of the road. The Court concluded as under:- 

“26) In the aforesaid backdrop, we find strength in the submission of the   

appellants   that   the   hidden   purpose   for   acquiring   “surplus” land,   

i.e.   the   land   apart   from   what   is   required   for   constructing 

Missing Link-II, was to develop it as commercial area (which is not 

stated in the acquisition notification) so that the finances could be 

arranged for construction of road or for some other purpose. This cannot 

be treated as public purpose.  If the land was to be utilised for 

commercial purpose, there has to be a proper planning into it and it 

needs to be demonstrated that utilisation of the land serves some public 

purpose.   We do not find it to be so in the present case.” 

   

  Ms. Monga pointed out that the marginal land along with the 

Master Plan Road, as per the planning practice, would be maintained as a 
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CWP No.16085 of 2012(O&M) 7 

green buffer between residential sectors and industrial sectors as per the 

additional affidavit dated 13.7.2015 of Shri R.K.Singh, Additional Director 

Urban Estates Department, Haryana in CWP 21835 of 2013 which writ 

petition is also part of the bunch of cases taken up for decision today.  

Such provision of green buffer has been made in Draft Development Plan 

2031 AD Faridabad.  It is asserted that the marginal land along with 

Master Plan Roads will be utilized by the State Government for designated 

use of these sectors and also for green buffer zone.  

  In the present case, the land is not being acquired for any 

commercial purpose but the purpose subservient to the purpose of 

acquisition of road or for any other public purpose including green buffer 

zone, therefore, the purpose of acquisition remains public purpose.   

  In view thereof, we do not find any merit in the present writ 

petitions.   

  Dismissed.  

       (HEMANT GUPTA)  

       JUDGE 

 

 

NOVEMBER  5, 2015           (RAJ RAHUL GARG) 

‘D. Gulati’                JUDGE 

 
 

Sr. 

No. 

Case number and year Title 

1. CWP No.21835 of 

2013 

Kunwar Pal and others vs. State of Haryana and others 

2. CWP No.21858 of 

2013 

Balbir Singh and another vs. State of Haryana and 

others 

3. CWP No.21862 of 

2013 

Budh Ram and others vs. State of Haryana and others 

4. CWP No.21875 of 

2013 

Likhi Ram and others vs. State of Haryana and others 

5. CWP No.21011 of 

2014 

Brahmpal and others v. State of Haryana and others 
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HARYANA GOVTTGAZLE1TRAMAR142018 PHGN 23 1939 SAKA 1153

HARYANA GOVERNMENT
URBAN LOCAL Bomss DEPARTMENT

AND

TOWN AND COUNTRY PLANNING DEPARTMENT

Notication

Thel4th March2018

No CCPNCRFDBFDP312018694 ln exerciseof the powers conferredby subsection 7 of
section5 of thePunjabScheduledRoads and ControlledAreas Restriction of Unregulated Act 1963
PunjabAct 41 of 1963andsubsection7 of section346of HaryanaMunicipalCorporationAct 199416 of 1994
with reference to HaryanaGovernment Town and CountryPlanningDepartmentNotication
No CCPNCRFBCDDP3120141312datedthe 14thJuly2014UrbanLocal Bodies notication
No 1329913CI1datedthe 18thJuly 2014 and the Urban Local Bodies and Town and Country
PlanningDepartmentbearingnotication No CCPNCRFBCDDP203120163303datedthe 7th December
2016the Governorof HaryanaherebypublishestheFinal Plan 2031AD of Faridabadalongwith
restrictionsand conditionsgivenin AnnexurcA and 13 proposedto be madeapplicableto thecontrolledareas

specied in AnnexureB

DRAWINGS

A i Existinglanduse planalreadypublished
a Vide PunjabGovernmentGazette notication No 18452TCP6517532dated the

5thJune1965
Vide PunjabGovernmentGazette notication No 15762TCP6617892dated the
23rdJune 1966publishedin gazettedated28thJuly 1966

I Vide HaryanaGovernmentGazette notication No 1627TCP671277dated the
4th April1967publishedin Gazettedatedthe25thApril 1967

Vide HaryanaGovernmentGazette notication no 42991Cl7517829 dated the
1ltli June1975publishedin HaryanaGovernmentGazettedatedthe 12thJune 1975

0 Existingland use planbearingdrawingno DTP F 142191datedthe 3rd August 1991
publishedtheHaryanaGovernmentGazetteExtraordinaryvide No FCASTP91I 354 on the
14thOctober 1991read with thecorrigendumdatedthe 28thOctober1991

Existinglanduse plandrawingNo DTPF263510dated16thSeptember201018thJuly2012

alreadypublishedin HaryanaGovernmentNotication no CCPNCRFBCDDP312014
1312dated14th July2014
Existinglanduse plandrawingNo DTPF270614 dated18thFebruary2014 for controlled
areas gfvillagesMakanpurand Walipuralreadypublishedin HaryanaGovernmentNotication
No CCPNCRFBCDDP3120141312dated14thJuly2014

I Existingland use plandrawingNo DTPF270714 dated18thFebruary2014 for controlled
areas of villageKirawali already publishedin HaryanaGovernmentNotication no
CCNCRFBCDDP3120141312dated14thJuly2014

B Final Plan 2031AD Faridabadbearingdrawingno DTP F 2774I 8 datedthe1st January2018

ANNEXURE A

EXPLANATORY NOTE ON THE FINAL DEVELOPMENT PLAN FARIDABAD 2031AD FOR THE
CONTROLLED AREAS

1 Introduction

Faridabadwas foundedin AD 1607 byShaikhFaridTreasurer of Jahangirwiththe objectiveof protecting
the highwaywhich passedthroughthe town ShaikhFarid built a fort a tankand a mosquewhich are in
ruins Laterit becamethe ofa parganawhichwas held in Jagirby theBallabgarhruler District
Faridabadcame on themapof Haryanaon 2nd August1979as the12th Districtofthe State The new district
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11

III

IV

V

VI was carved out fromerstwhileGurgaondistrict Faridabadis one of themost populatedand industrializedcitiesof HaryanaThecityis famousfor Henna productionin agriculturesector while tractorsmotor cyclesswitchgears Refrigeratorsshoesamptyresare otherfamousindustrialproductsof thecityLocationand RegionalSettingFaridabadis situatedat 28 25 16 North Latitude and 77 18 28 East LongitudeComplexis situatedon DelhiMathura roadNH44 at a distanceof 32 KM om Delhi It is one of thelargest consistingof threetowns namelyFaridabadOld Ballabgarhand NIT FaridabadThis complexbeingwithin 3240 KM radiusofDelhi is one oftherecommendedMetrotown ofNCRPhysiographyFaridabadtown is boundedbyNational CapitalTerritoryNCT Delhi on its NorthGurgaonDistrictandAravalli Hills on the WestandSouthThe riverYamunaseparatesthedistrictboundaryon easternsidewithUttarPradeshStateDelhiAgraNational HighwayNo 44 SherShahSuriMargpassesthroughthe centre ofthe district It has a Railwaystation on the DelhiMathura double track broadgaugeRailwayline ofIndianRailwayAvailabilityoflnfrastruetureFaridabadis wellconnectedbya network of road and electricityAll thevillagesof thedistrictare connectedbymetalledroads and have electricitysince I970 Faridabadis well connected with other parts of thecountrybyRail and Road The broadgauge Railwayline of Northern and NorthCentral Railwaypassthroughthedistrict andmost of the trainsgoingto Southand West of Indiapass throughtheDistrict AlsoDelhiMathuraAgraroad NH44 passes almost throughthe middle of the district Faridabad andBallabgarhare themaintowns ofthedistrictEconomicbaseof the townfunctional statusFaridabadis home to one of the largestindustrialestates of Asia which housesa largenumberofindustriesEconomyof Faridabadislargelydependenton industryThe total numberof smallmediumand largeindustriesin districtFaridabadis about15000which providedirect andindirectemploymentto nearlyhalf a millionpeopleand ranksas the 9th largestindustrialestateinAsia The placeis home to many intemationalmultinationalcompaniesnamelyWhirlpoolGoodyearLarsenampToubroEscortsEieherCutler HammerHyderabadAsbestosandNuchem etc within NCR GurgaonandNoida havebeen in the forefrontin attractinginvestmentswhich havebeen primarilyin the informationtechnologyIT and biotechnologyBT sectors Faridabadhas laggedbehindin thesesectors and is nowgearingup to catch up with Gurgaonand Noida More and more investmentsare owing into varioussectorsof industrycommerce andreal estateKeepingin view theaboveland use proposalshavebeenformulatedon the considerationthatindustrialactivitiesandtradeandcommerce will continueto remainthemajoreconomicbaseof thetown The town isgrowingas a majorindustrialcentre of theState as well as of the regionThe HaryanaStateIndustrialandInfrastructure Corporationhas alreadyacquiredland and developedan IndustrialModalTownshipJMT on theeastern sideof theAgraCanal A lot of industrialactivitieshavealreadycome upin the controlledareas afterobtainingthechangeof land use permissionsfrom thecompetentauthority
The growthtrendof thepopulationin thearea coveredunderthisplanhasbeengivenin thefollowingtable
alongwiththeprojectionsuptotheperspectiveperiod

at

t

Source Censusnflndiu
ProjectedPopulation
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VII 37HARYANA GOVT GAZ EXTRA MAR 142018PHGN 23 I939SAKA 1155As per theaboveguresit is clear thatthere is a descendingtrend of populationin Faridabadfor the last20 years It is also a fact thatthe area notied in the Final Plan ofComplex2011 AD on theeastern sideof the AgraCanalis still developingHoweverin the forthcomingdecadesthelikely of variousinfrastructureprojectssuch as Metro Rail DedicatedFreightCorridor and Eastern PeripheralExpresswayshall providea boost in the growthof this town In theRegionalPlan 2021AD of NCR thepopulationof Faridabadtown hasbeenprojectedas 25 lacs approxby2021 AD witha variationofi25Extension ofUrbanizablc
For a projectedpopulationof 10 lacs for the year2001 a dra planwas publishedvide
Gazettenotication No 34310DP826194 datedthe26thApril 1982ThereaftertheFinal
Plan of ControlledAreas 201I AD was publishedvideHaryanaGovernmentGazette
notificationNo 1329913Cll dated11thDecember1991 for a projectedpopulationof 175 lacsby2011
This Plan had proposalsfor urbanizationfromDelhi borderin the Northup to Foothillsof Aravalli ranges
in the West beyondGurgaonAgraCanal in theEast and upto the revenue estate of villageJharsentlyin
theSouth
The lengthof the urbanizable area in the Final Plan of 2011 is about24 Kms and width
12 Kms Towardswestern side of the aboveurbanizablearea thereis a rockyundulatingarea wherein
urbanizationis not feasibleSimilarlythis town cannot be expandedtowardsits northdue to theconstraint of
HaryanaDelhiborder Thereforetheadditionalarea beyondeast of AgraCanalsouthandSouthwest of the
town isbeingproposedfor the ofadditionalurbanizablearea for additionalpopulation

VIII Extent of variousLand uses

9 The Final Plan 2031AD hasbeenproposedkeepingin view theoverall town densityofI 15 persons per hectaresto accommodate3955 lacspersonsby2031 AD within the urbani7ablearea of34368 hectareshasbeenproposedThe extent ofvariouslanduses is describedas belowLand Use Percentage1 Residential 14558 42362 Commercial 2078 06053 Industrial 6179 17984 TransportampCommunication 4021 11705 PublicUtility 638 01866 PublicampSemiPublicUses 1148 03347 OpenSpacesParksampGreen 5225 1520Belts8 SpecialZone 448 01309 MixedLand Use 73 0021Total 34368 10000Residential

An area of 14558hectareshasbeenproposedfor residentialpurpose on thebasisofaverageresidentialdensity
of 271 persons per hectarePPH Everyresidentialsector shallbe developedto thesectordensityindicatedin
the drawingwith 20 variation on eitherside and in additionto it the densityas prescribedin theNew
IntegratedLicensingPolicyAffordableGroupHousingpolicyTransit Oriented Policy20
GroupHousingcomponentpolicyshall alsobe applicablein a residentialsector Threesectors bearingnos

119143 and 146adjoiningto theproposedindustrialsectors havebeenproposedwith a densityof 600
PPH whereinonlygroup housingprojectswill be permittedEightpocketsof 25 hectareseach have also
beenreserved for highdensity of 1125 PPH in sectors 99 112119 122 139143 146 and
156pavingtheway forconstruction of smallerats and forprovidinghousingto low and mediumincome
group As per the approvalconveyedvide Governmentmemo No l3662003 3KII dated the
30th September2003sector 56 has beenconvertedfrom industrialto residentialstripof land between
RailwayLine and Banglowplotsin NHI NIT hasbeen converted fromOpenSpaceto residentialstripof
land between RailwayLine and Nissan huts in NHV NIT has been convertedfrom OpenSpaceto
residentialAs per the informationconveyedvide letter of WingCommanderAir Force StationHidan
GhaziabadUP bearingno wo28303S200323Wksdatedthe 12thApril2010therestrictedbelt of Tilpat
ShootingRangehasbeen omittedand now the same has beenretained as greenopenspace The residential
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d 33HARYANA GOVT GAZ EXTRA MAR 142018PHGN 23 I939SAKAcoloniesregularizedbytheGovemmentinthearea beyond100 metresbeltaroundDabuaAir Force Stationhavebeenconvertedfromopen to residentialThe Governmentdecisionregardingincreasein thesector densityhasbeen in theplanwiththefollowingprovisionsa Theadditionalarea for infrastructureshall beprovidedin thealready residentialsectors to meet out the ofthe additionalpopulationb Theminimumwidthofthe roads in a residentialcolonysectorshall not belessthan 12metresc The minimumarea for parksopenspaces in a residentialcolonysectorshallbe plannedin suchamanner thatit shall meet the minimumnorm of25 sq metres per personCommercial IAn area of 2078hectareshasbeenproposedfor commercialpurpose There is a tendencyof conveningexistingresidentialareas into commercialareas alongthe majorroads Thereforein the presentplancommercial landuses have been proposedalongmajorroads in a linear patternalongsector roadsbetweenvarioussectors so that tendencyof convertingresidentialareas into commercialuse can be curbed Inadditionsector 100I20 and 154havebeenproposedas citycentre As per the approvalconveyedvide Govtmemo no 1366033lI1 datedthe 30th September2003a 70 metre widestripof land in sector 20A and20B facingDelhiMathura road has been convertedfrom Public and Semi Public use to CommercialThe land use of sectors 27A 27B 27C and 27D and the existingindustrialbelt alongDelhiMathuraRoad NH44 uptoa depthof 200 metre in sector 32 35 and 36 afterleaving50 metres wide restrictedbeltalongNH44 has beenconverted intocommerciallanduse GroupHousingMixed Land Use andIT ITESprojectsshallbe allowedunderspecifiedpoliciesgoveming of TransitOrientedZone Howeverthe land use of industrial allottedbyany governmentagency in this areashall be retainedandshallonlybe changedwithpriorpermissionof competentauthorityIndustrialSinceFaridabadis primarilyan industrial an area of 6179hectareshasbeenproposedforindustrial in the presentplanThe existingGas basedThermal Plant has alreadybeenaccommodatedin the Plan as specialzone HSIIDC hasalreadydevelopedan IndustrialModelTownshipIMT in sectors 66 67 68 and 69 situatedin theeast of AgraCanal Due to theexistenceofindustriesin sector 13 the landuse of sector 13 hasbeenchangedfrom institutionalto industrialcuminstitutionalProvisionof multivlevelparkingfor each 100 acres urbanizablearea and othersmall townlevel infrastructurefacilitiessuch as site for TelephoneExchangesite for Transit Stationfor Solid WasteDisposalsitefor Rein Basera etc will beprovidedat thetimeof preparationof thecirculationplansof therespectivesectors GroupHousingCommercialandMixed Land Useprojectsshallbeallowedunderspeciedpoliciesgoverning ofTransit Oriented ZoneTransportCommunicationCirculation Pattern
For smoothchannelizationof intercitytrafc thecirculationpatternproposedin the planis as
under

i DelhiMathura Road NationalHighwayNo 44 This roadcontinuesto be thecentralaxis for the
Intcr Statetraic to Delhi and UttarPradeshIt alsocarriesthemajorportionof 1ntracityvolumeof
trafc resultingin lot of congestionon this road To relieve this road from the externaltrafc a

60 metre widebypassroad hasbeenconstructedbyHUDA as per theprovisionsof publishedFinal
DevelopmentPlan2011 AD On the western side traffic from south Delhi via Mehrauli road and
from Gurgaonwill bypassthe citythroughproposed75 metres and 90 metres wide roads proposed
parallelto NationalHighwaywhichlinkstheexistingSurajkundSohnaroadtoNational Highwaynear

villageSikri In additionto the alreadyproposed75 metre wide eastem peripheralroad in theFinal
Plan 2011 AD 75 metre wide roads and 90 metre wide roadhavebeenproposedfor

the additionalurbanizablearea proposedin side of AgraCanal which will connect the
existingroadsand also to theproposedurbanizablearea of PrithlaNoidaand GreaterNoida

For the Traffic generatedbytoandfro movement for thecities situatedon theeast of YamunaRiver
like NOIDA GhaziabadMeerutwhich is creatingcongestionin Delhi an Express
Highwayhas been constructedwhich afterpassingover the newlyconstructedbarragecum
Bridgeover the Yamuna River enters Haryananear BadarpurThermal Power Plant alongthe
eastem ank of AgraCanal In Haryanait comes alongtheeastof AgraCanaltowardsthenorth of
sector 87 from thereonwardsit will be linkedwith the proposedroads in theproposedurbanizationon

theeastof AgraCanalto meet DelhiMathuraRoad
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ix 39HARYANA GOVT GAZ EXTRA MAR 142018PHGN 23 I939 SAKA 1157Eastern PeripheralExpresswayA 100 metre wide road known as Eastern PeripheralExpresswayhasbeenproposedalongwith100metrewidegreenbelton bothsidesin theplanTwo linkswith 75 metre widthhave beenproposedto connect this expressway near sector 121andsector 132The connectivityproposednear sector 131 and132hasbeenproposedto facilitatetheindustrialsectors which shallbe by1lSllDC and the same shallnot be includedin theExternal chargestobexed byHUDAlntracityRoad Network For intracitytrafc a networkof 60metreswideroadsalongwith12 meterwideserviceroadsspreadat a distanceof about kilometerto 15 kilometersaparton thegridironpattemhavebeenproposedTheseroadsarethesectordividingroadswhichhavebeenshownas V2on thepresentPlan Within eachsector road networkof 24 metersand 12 meterswidth shall beadoptedwhilepreparingthedetailedlayoutplanofeachsectorOver BridgelUnderpass on RailwayLine For proper linkagesof urbanizableproposalson eastemandwesternsideof the Railwayline it is necessaryto haveRailwayBridgesIn additionto thealreadyproposedRailwayOver Bridgesover the levelcrossingon andSarai KhawajaSurajKund Road one Railwayover bridgehasbeen proposedon thecrossingof 75 meterwideeastem peripheralroad withtheDelhiMathuraRailwaylinenear villageMalemaBridgeover Gurgaonand Agra Canals Thepresentbridgeson AgraCanalare very old andweakwhichwere designedto carrythe ruraltrafc To integratetheurbanizableproposalson eithersideof Agraand GurgaonCanalsbridgeson sector dividingroadshavebeenproposedThe existingbridgesnear old FaridabadTigaonroadPallaroadand RoadrequirewideningandDedicated FreightCorridoriThe DedicatedFreightCorridor from Mumbai to Dadri will bepassingthroughtheproposedurbanizablearea A 30meterwidegreen belthasbeenproposedon bothsidesof theDedicatedFreightCorridor andin this30 meter widegreenbelt 12 meter wideserviceroadhasbeenproposedon bothsidesConnectivityto Noida and Greater Noida Two linkagesfrom the outer peripheralroad nearsector 92and near sector 95 havebeenproposedfor providingconnectivityto Noida andGreaterNoidarespectivelyMetro ConnectivityThe Metro rail has also been proposedalongDelhiMathura road up toBallabgarhwhich is presentlybeing byDelhi Metro Rail CorporationApartfrom itextension of this link uptovillageSikri hasbeenproposedas well as alongthe bypassroadalongGurgaonAgraCanalandalong75 meter wideroadalongsectors87 88 89 84 83 78 77 72 71 6867 and 66 which howevershall be subjectto changeas per feasibilityand otherstudies to beconductedsubsequentlyRegionalRail Network In accordancewith the proposalsof RegionalPlan 2021 AD of
NCRPB the provisionof RegionalRapidTransit SystemalongtheexistingDelhiMathura Railway
line hasalso been made FurtherRegionalPlan providesfor InnerRegionalOrbital Rail Corridor
IRORC to connect SonepatJhajjar However
sincethealignmentof said corridoris not nalizedhencethe same shall be in the
present Plan area as per alignmentnalized in the feasibilitystudyDetailedProject
Reportpreparedfor the same Apartfrom it the Orbital Rail Corridor has alsobeenproposedalong
EasternPeripheralExpresswaywith50 meterswidth

As describedabovethe circulationsystemof thetown shallhave GridironSystemIn additionto the
alreadyproposedTransportZoneof the Final Plan2011 AD TransportNagarssites
have been proposednear proposedindustrialsectors alongmain roads An area of 4021 hectares
hasbeen proposedfor TransportandCommunication

For smooth movement of trafc in the proposedurbanizablearea an integratedsystemof
androad network hasbeenprovidedThehierarchyofthe rightof way ofmajorroadshas

beenproposedas under
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Sr
N Classication of the roads Land reservation0

l V1 90 meter wideroad with30 metergreenbelton both sides

11 V1 A 75 meter wide road with30 meter greenbelton both sides

11 V1 B 60meterwideroad with30 meterwidegreenbelt on bothsides

1V V2 60 Meters wideroad alongwith 12 meter wideserviceroadon bothsides

V V2 A 45 meter wideroadalongwith 12meter wideserviceroadon bothsides

V1 V3 30 meter wideroad

Vll V6 A ExistingFaridabadDankaurroad from urbanizablelimit to UP Border
alongwith30 meter widegreenbelton bothsides

Vlll V6 B Existing scheduledroad widenedto 90 meter with 30
meterwidegreen belton bothsides

IX V6 C Existing ShootingRangeroad with existingwidthwith
30 meterwidegreenbelton bothsides

X Eastern Peripheral 100 meter wide Eastern PeripheralExpresswayalongwith100meter wide

Expressway greenbelton both sides

9 One TransportNagarhasalreadybeenplannedin sector 61 AdditionalTransportand Communicationareashavebeenproposedin differentpartsof thetown dependingon the futuredemandSiteof Inter StateBusStand hasbeen proposedin sector 12 which has alreadybeentransferredto the TransportDepartmentAs per the future new Bus Tenriinal may be proposedin the proposedTransportandCommunicationzone A MobilityPlan of Complexhasalreadybeenpreparedand its recommendationshave been acceptedby the Government Various recommendationshave been made for the trafc managementdesigningof road constructionparkingfacilities etc Theagencieslike HUDA HSIIDC MCF PWD BampRand the Transport shallvigorouslyexplorethepossibilityof theserecommendationsPublic Utility
ln the DevelopmentPlan all existingpublicutilitysiteshavebeenaccommodatedSimilarlythesitesof
sewage disposalhavebeenproposedin the area of east of AgraCanal A totalarea of 638 hectareshasbeen
proposedfor publicutilitypurposes

Efforts shallbe madefor recyclereuseof waste water and treated water shouldbe utilized for revival of
Badkhallake As per the requirementof Public HealthEngineering andHUDA provisionof
CanalBasedWater Workshasbeenmadein the planWater supplysystemsin Faridabadto a

largeextent are dependenton groundwater and the RanneyWells locatedalongthe YamunaRiver As per
the MCF there are variousgovernmentprojectsunderschemeslike JNNURM constructionof Tube wells
boresRanneyWells constructionof UGSRS OHSRS and layingof water supplylines of different
diametersfor meetingthe growingdemandof thepopulation
in the new urbanizablearea suitablesitesfor 400 KV and220 KV substationshavebeen allocatedfor the
developmentof requiredinfrastructurefor transmission and distributionof electricityin consonance with the

of HVPNLThe Rightof WayROW corridorfor overheadtransmissionlines for 400 KV and
220 KV shall be whileplanningtheroadcross section andin theabuttinggreenbeltsopenspaces

The site of solidwastedisposalof Gurgaonand hasbeenprovidedin therevenue estate of village
Bandhwariin districtGurgaonFor additionalrequiredsites for solid waste disposaldisposalof siltdebris
medical waste and for carcasses foursites havebeenproposedie threeon theeastern sideand theother on

the western side of the urbanizablearea of the town In addition to thesesites area has also been
exclusivelyearmarked for the purpose of cattle pondslaughterhousewith meat marketdairypiggeryzone

and DogKennel
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WHARYANA GOVT GAZ EXTRA MAR 14 2018PHGN 23 1939SAKAPublic and SemiPlublicUsesUnder this use an area of I148 hectareshas beenproposedin linear patternalongmajorroads Thelevel communityfacilitieswill beprovidedwhilepreparingthe layoutplanof individualsectorHoweverfor public and semi public use the town level facilitieswhich includecollegesand Hospitalshave beenproposedin the DevelopmentPlan The Collegesand Hospitalshavebeenproposedconsideringthe projectedpopulationof 3955 lacs As per theapprovalconveyedvidememo no l32320043CIl datedthe 31stMay2004some partof sector 73 hasbeenchangedfrom industrialto institutionalon account ofconstruction of Jail complexat site GroupHousingCommercialMixed Land Use and lT ITES projectsshall beallowed underspeciedpoliciesgoverningdevelopmentofTransitOrientedDevelopmentZone 1159OpenSpaceIn the planan area of 5225 hectareshas been keptunder this use Out of this majoropenspaceslie alongmajorroadsalongDedicatedFreightCorridorand betweenthe industrialandresidentialarea in the form of green beltsgreenbuffers The green area alongTilpatFiringRangeAir forceStationBadkhaland Tourist Complexandalong75 meter wideroadon the easternsidehavebeenproposedin the planAn area measuring 1000acres hasbeen proposedforof golfcoursestowardsthenorthernsideof V1 road alongsector 92 93 94 and 95 Onetownlevelgreen area alreadyexistsin sectorl2 CentralPark shallbe developedin theopenspace zone proposedalongthe easternperipheralroadof Final plan201 AD In additionto thistown levelgreenareas havebeenproposedin theurbanizablearea on theeasternas well as western sideof AgraCanalfor theuse of the residentsSector54A open area near sector 105 l25 128147andopen area around TilpatFiringRangehasbeenproposedfor the creationof Rain Water HarvestingSystemslakesandotherwater bodiesfor thepuggoseofgoundwaterrechargeSpecialZone SpecialZonel
This zone alreadyexistsin the publishedFinal Plan 20ll AD As alreadyprovidedin the
publishedFinal Plan this zone shall include institutionsoffices recreationalbuildingand
areas with residentialcommercialand otheruses ancillaryto themain uses mentionedaboveprovidedthat
thegross area undereachmain use shallnot be lessthan10 acres Howevermost of this area is presently
under thearea notified undersection 4 amp5 of thePunjabLandPreservationAct I900

SpecialZone2
In additionto specialzonel another specialzone ie specialzone2 hasibeenproposedin the Dra

plan2031AD for residentialandcommercialuses which wasbasicallythe landof HPGCL
near villageMujcssar
Mixed Land Use
The commercial beltproposedin Final Plan FDP Complex2011 AD
alongrailwayline in sector 45 and 46 hasbeenproposedundermixed land use whereinresidentialand
commercial activitieswill be permittedThe industrialbelt in sector 15A proposedin FDP Faridabad
BallabgarhComplex2011 AD alongNational Highwayhas now been proposedas Mixed land use
whereinresidentialcommercialand industrialactivitiesshallbe permissibleAlso some area which has
alreadybeen acquiredby HSIIDC in the500 meter open space zone alongeastemperipheralroadof Final

Plan 1 has been earmarkedas area under mixed land use

for rehabilitationand resettlementpolicy
Natural Conservation Zone
The area on the western side of western peripheralroadof publishedFDP Complex
20ll AD fallingmostlyundertheAravalli rangeshavebeendesignatedas Natural ConservationZonein the

planA 500 meter wide belt on both sidesalongYamuna River has also been proposedunder Natural
Conservation Zone In this zone the activities like agriculturehoniculturepisiculturesocial

includingafforestationand regionalrecreationalactivitieswith no constructionexceeding
05 ofthc area withthepermissionofthe competentauthorityshallbepemtitted
Environ mentalConcerns
For executionof any projecttheprojectproponentwill have to obtainenvironmentalclearancein terms of
notication dated the 14thSeptember2006which is mandatoryin nature In additiontheareas notified under
section4 andor 5 of PunjabLand PreservationAct 1900 and areas coveredunder Aravalli Plantationare

also shown as such on thePlan wherein activitiesshall be allowedonlyin accordanceto the
ordersof the Honble SupremeCourt Similarlythe restrictionsapplicableto ecosensitive zones or forprotectionof environmentin

any manner shall also be followed and implementedFurtherpumpingof
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groundwater in and from an area upto 5 kilometersfrom DelhiHaryanaBorder in the Haryanaside of
the ridgeand also in the Aravalli hills shall be prohibitedin accordancewith theordersof theHonble
SupremeCourt Notications issuedbyMOEF Governmentoflndia fromtimeto timeshallbeapplicableand
binding I

Conservationof HeritageSites
The monumentsheritagesitesspecialareas of aestheticsentimentalor historicvalue which require
protectionshallbeprotected
ZoningRegulations
The legalsanctityto theproposalsregardingland use is beinggiveneffectbya set of zoning
AnnexureB which formpan of this developmentplan Theselremilationswill govern thechangeof land
use and standardsof developmentThis alsoveryelaboratelydetail out alliedandancillaryuses which will
bepermittedin thevariousmajorlanduses andstipulatethatall thechangeof landuse and shall
be in accordance withthedetailsshownin the sector plantherebyensuringthepreparationof detailedsector

plansforeachsector to guidethe andenforcecontrol

ANNEXUREB

ZoningRegulations
Governinguse and of landin thecontrolledareas as shownin drawingNo DTP F 277418datedthe
lst January2018

I

ll Generalz1 These Zoningregulationsformingpart of the Final Plan for the controlled areasshallbe calledzoningregulationsofFinal PlanforControlledAreas2 The of theseregulationsshall extend to the whole of the area covered bythe FinalPlan and shall be in addition to the of the HaryanaMunicipalCorporationAct I994I6 of I994andthePunjabScheduledRoadsand ControlledAreas Restrictionof Unregulated Act I96341 of I963and therulesframedthereunderDenitions
In theseregulations
i Agro basedindustriesmeans an industrialunit which uses food grainsruits or agro waste as a

material
ii Approvedmeans approvedbythecompetentauthority
iii BuildingCode means theHaryanaBuildingCode2017

iv CyberCity means self containedintelligentcitywith highqualityof inastructureattractive
surroundingand highspeedcommunicationaccess to be developedfornucleatingthe Information
Technologyconceptandgerminationof mediumand largesoware Technology
EnabledServiceswhereinno unitsmaybeallowed

V CyberParkInformationTechnologyPark means an areadevelopedexclusivelyfor locatingsoftware

developmentactivities and InformationTechnologyEnabledServiceswhereinno of any
kindincludingassemblingactivitiesshallbepermitted

vi Drawingmeans DrawingNo DTIF 277418datedthelst January2018

vii Extensive Industrymeans an industryset up withthepemtissionof theGovernmentand in extensive
employingmore than 100workersand may use any kind of captivepower of fuelprovidedtheydo not
have anyobnoxiousfeatures

viii Floor Area RatioFAR means a quotientobtainedbydividingthemultipleof totalcovered area of
all oors andhundredbythe area ofplotie

Total coveredarea X 100

FAR

Plot area
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xvii HARYANA G0T GAZ EXTRAMAR142013PHGN 23 I939SAKA 1161For the purposeof calculatingFAR roofprojectionslitt room mumtybalconybasementor any oor if usedforparkingservices stilt area unenclosedproposedto beused forparkingpedestrianplazaonlyopenstaircasewithoutmumtyterracewith or withoutaccessre staircaseatriumwater tankopen courtyardof sizeshall not becountedtowardsFARProvidedthatarea undersha chutesliftwellandstaircasefromstiltto next oor shallbecountedtowardsFAR onlyatonceon groundfloorProvidedfurtherthatin case theventilationsha area is more than3 squaremetersit shallnot becountedin FARGreen Belt shall mean a stripof landalongsectorarterialroador as a bufferbetweenincompatibleuses shownin the planand is primarilymeant for wideningofthesectorarterialroadslayingofessentialservicesor as a bufferto checkpollutionlikenoisesmokedustharmfulparticlesetcGroupHousingmeans a buildingdesignedand developedin theformof ats for residentialpurposeor anybuildingancillaryto grouphousing 4HeavyIndustrymeans an industryto be set up in publicor sernipublicor privatesector with thepermissionof theGovernmentthecost ofplantmachineryetc as dened in theindustrialpolicyof theGovernmentIInformationTechnologyIndustrialUnitsmeans thecategoriesof industriesincludedin theAnnexureto the Governmentof HaryanaInformationTechnologyPolicy2000 and in Appendix to thisnotication andoras may be dened bytheGovernmentofHaryanafromtimeto timeLedgeor Tand means a shelflike projectionsupportedin any manner whatsoeverexceptbymeansof venical supportswithina room itselfbutnot havingprojectionwiderthanone meterLightIndustrymeans an industrynot likelyto cause injuriousor obnoxiousnoisesmokegas fumesodoursdustefuent andany othernuisanceto an excessivedegreeandmotivatedbyelectricpowerLocal Service Industrymeans an industrythemanufactureand productof which is generallyconsumedwithin the local area for examplebakeriesicecream aeratedwater AttaChakkieswith power laundrydrycleaninganddyeingrepairandserviceof automobilescooters andcyclesrepairof householdutensilssheemakingand repairingfueldepotetc providedno solid fuel isusedbythemLoft shall mean an intennediatespacebetweentwo oors on a residualspacewithmaximumheightof 15 meters andwhichis constructedor adoptedforstoragepurposesonlyMaterialDate means the dateof publicationof notication of variouscontrolledareas declared
as under

Sr No ControlledArea Material
Date

I Controlledarea around MunicipalTown of Old Faridabaddeclared
videPunjabGovernmentGazette notication No 38262TCP6335804
dated the I9th December1963publishedin PunjabGovernment
Gazettedatedthe 7th January1964 I7th JanuaryI964
Controlledarea around MunicipalTown of Ballabgarhdeclaredvide

PunjabGovernmentGazette notication No 3652TCP642869
dated the lst February1964 publishedin PunjabGovernment
Gazettedatedthe6th March1964 6th March I964
Controlledarea around Old FaridabadEast of Agra Canal PartI
declared vide PunjabGovernmentGazette notication No 734
2TCP9595 dated the 2nd April 1965 publishedin Punjab
GovernmentGazettedatedthe28thMay1965 23thMay 1955

ControlledArea around Old FaridabadEast of AgraCanal PanII
declared vide PunjabGovernmentGazette notication No 1342
2TCPI3668 dated the llth May I966 publishedin Punjab
GovernmentGazettedatedthe27thMayI966 27thMay1966
Controlledarea within MunicipalLimits of FaridabadNlT declared
videHaryanaGovernmentGazettenotication No FCAT7496 dated
the9th January1974publishedin HaryanaGovernmentGazettedated
the22ndJanuary1974 22nd January1974
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1162 HARYANAGOVT GAZ EXTRA MAR 142018PHGN 231939SAKA
Sr No ControlledArea Material

Date
6 Controlled area within MunicipalLimits of Old Faridabad town 27thApril 1976

declaredvide HaryanaGovemmentGazettenotication No FCAT
763444dated 15th April 1976publishedin HaryanaGovernment
Gazettedatedthe27thApril 1976

7 Controlledarea withinMunicipalLimitsof BallabgarhTown declared 27thApril 1976
vide HaryanaGovernmentGazettenotication No FCAT763445
datedthe15thApril 1976publishedin HaryanaGovernmentGazette
datedthe27th April1976

8 Additional controlled area around Complex 22ndAprill982
declared vide HaryanaGovernmentGazettenotication No12869
IODP823528dated the 3rd March 1982 publishedin Haryana
GovernmentGazettedatedthe22ndApril1982

9 AdditionalControlledarea around FaridabadComplexAdministration 1stOctober1991
declared vide HaryanaGovernment Gazette notication No
FCASTP91146datedthe30thSeptember1991publishedinHaryana

datedthe1stOctober1991
10 ControlledareaalongEasternExpresswaydeclaredvide Haryana 21stJanuary2010

GovernmentGazettenotication No CCPNCRFBDESTN
EXPCA2010232 datedthe2 1st January2010

11 AdditionalControlledarea aroundEast of AgraCanal declaredvide 21stJanuary2010
HaryanaGovernmentGazettenotication No CCP NCRFBDEST
AGRCNUCA2010232 datedthe 21stJanuary2010

12 Controlled area around villagepehladpurMajraDeeg Ladholi 2nd February2010

FatchpurBilloeh JawanPanhera KhurdPenharaKalan ampGarhkhera
declared vide HaryanaGovernmentGazette notication No CCP
NCRFBDPHDGHKHRACA2010330 dated the 2nd February
2010

13 Controlledarea declared in the revenue estate of villageMaujpur 7thMarch2012
declared vide Haryana Government Gazette notication
NoCCPNCRFBDMJPUR2012686datedthe7thMarch2012

14 Controlledarea in the revenue estate of villageKirawali 12thFebruary2013
declaredvideHaryanaGovernmentGazettenotication NoCCPNCR
FBDKWACA2013476datedthe12thFebruary2013

15 Controlledarea declaredin in the revenue estate ofvillageMakanpurand 12thFebruary2013
Walipurdeclaredvide HaryanaGovernmentGazettenotication No
CCPNCRFBDMWACA2013 477datedthe12thFebruary2013

xviii Medium lndustrymeans all industriesotherthanLightIndustryandLocal ServiceIndustryand
not emittingobnoxiousor injuriousfumesand odours

xix Mezzanine Floor means an intermediatefloorbetweentwo floorswitharea restrictedto 2 half of
thelower oor and with a minimumheightof23 metersandshall not be lowerthan23 clearheight
metersaboveoor levelz

xx Nonconforminguse in respectof any landor buildingin a controlledarea means the existingor
proposeduse of suchland or buildingwhich islcontrarvto themaiorlanduse specied for thatpart of
thearea in the plan

xxi Obnoxiousor hazardousIndustrymeans an industryset up withthepermissionofthe Governmentand
is highlycapitalintensiveassociatedwith suchfeaturesas excessivesmokenoisevibrationstench
unpleasantor injuriouseffluentexplosiveinammablematerialetc andother hazardsto thehealth and

safetyofthe community
xxii Public UtilityServiceBuildingmeans anybuildingrequiredfor runningofpublicutilityservicessuch

as watersupplydrainageelectricitytelephonepostandtelegraphandtransportandfor anymunicipalservices
includinga tirestation

VIKRAM SINGH
2023.05.04 11:44
TRUE SCANNED COPY OF THE
ORIGINAL
PHHC,CHANDIGARH

80276



HARYANAGOVT GAZ EXTRA MAR 14 2018 PHGN 23 1939SAKA 1163

xxiii Rules means the Punjab Roads and Controlled Areas Restrictionof Unregulated
Rules1965andthe RulesframedundertheHaryanaMunicipalCorporationAct 1994

xxiv Sector Area and ColonyArea and T P SchemeArea means the area of the sector or colony
or of thescheme as boundedwithinthemajorroadsystemshown on the drawingand or as shownin
theapprovedlayoutof the sector coonyscheme

Explanation
1 In this denition the Sector Area or ColonyArea or T P SchemeArea shallmean the area of the

Sectoror of Colonyor of T P Schemeas shown on the drawingor on theapprovedlayoutplanof the
ColonySector T P Schemewhich will be excludingthe area unt for building within the
sector or thecolonyor the schemeas thecase may be

2 abovetheprojectsapprovedunderspecicpolicylike New IntegratedLicensingPolicy
Floor Area Ratioanddensityshallbethegoverningparametersinsteadof plotahlearea

xxv SectorDensityandColonyDensityandT P SchemeDensityshallmean thenumberof persons

perhectarein sectorarea colonyarea andTownPlanningSchemeas thecase maybe
Explanation

For thepurposeof calculationof sector densityor colonydensityit shallbe assumedthat55 percentof
thesector area or colonyarea will be availablefor residentialplotsincludingthe area under Group
Housingand that every buildingplotshall on the averagecontain threedwellingunitseach with a

populationof 45 personsper dwellingunitor 135 persons buildingplotor as in theZoningPlan of the colonygrouphousingcomplex1n the case of shopcumresidentialplot
howeveronlyone dwellingunitshallbeassumed

xxvi Site Coveragemeans ratioexpressedin percentagebetweenthe area coveredbythe groundfloorof
buildingandthearea ofthe site

xxvii Subservientto Agricultureshall mean and activitieswhich are requiredto assistin
carryingout theprocess of agriculturesuch as tubewellspumpchamberswind mills irrigations
drainspucca platformsfencingand boundarywalls not more than4 feethighand maximum3 feet
highfencingwater hydrantsetc

xxviii The terms Act Colony Coloniser DevelopmentPlan Sector and Sector Plan shall
have the same meaningas assignedto them in the PunjabScheduledRoads and ControlledAreas
Restrictionof Unregulated Act 196341 of 1963andRules 1965and the Haryana
MunicipalCorporationAct 1994andtheniles framedthereunder

xxix Town Densitymeans numberofpersonsper hectareinthetown

xxx Urbanizable Limit means the limit coveringthe urbanisablearea proposedfor by
deningthelanduses ofsectorandwhich includestheperipheryroadsand thegreenbelts

xxxi Anyother terms shallhavethe same meaningas assignedto it in the PunjabScheduledRoadsand
ControlledAreas Restrictionof Act 1963PunjabAct 41 of 1963and
Rules 1965 andthe HaryanaMunicipalCorporationActl994 1994 of 16 and the rule framed
thereunder

lll MajorLand UsesZone

1
i ResidentialZone

ii CommercialZone

iii IndustrialZone

iv Transportand Zone

v Public UtilityZone

vi Publicand SemiPublicZone

vii ParksandOpenSpacesZone

viii SpecialZone

ix Mix Land Use Zone

x AgricultureZone

xi NaturalConservationZone
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2 Classication ofmajorland uses isaccordingto AppendixA
IV Division intoSectors

V I

VII

VIII

IX Majorland uses mentionedat serial Nosi to ix in zoning abovewhich are landuses forbuildingpurposeshavebeendivided into sectors as shownon the concerned plandrawingand eachsector shallbedesignatedbythenumberas indicatedon thedrawingDetailedland uses within majorusesMain ancillaryand allied uses which are subjectto the other of theseregulationsandof therulesmay bepermittedin the respectivemajorlanduse zones are listed in AppendixB subjoinedto thesezoningregulations rSectorsnot ripefor developmentthe reservationof varioussectors for respectiveland uses for buildingpurposes theDirectorGeneralmay not permitanychangesin theirlanduse or allow constructionof buildingthereonfromconsiderationof compactand economical of thecontrolledarea till suchtimeas availabilityofwatersupplydrainagearrangementandotherfacilitiesforthesesectorsare ensuredto hissatisfactionSectorsto be developedexclusivelythroughGovernmentEnterprisesGovernmentmay notifyany sector for exclusivelybyit or byits agenciesin which case norrther permissionforchangeof landuse or grantof licenceshall bepermittedin suchsectorsLand Reservationsfor MaiorRoadsLand reservationfor majorroadsmarkedin thedrawingshallbeas underSr Classication of the Land reservationNo roadsI Vl 90meter wide roadwith 30meter greenbelton bothsidesll Vl A 75meter wideroad with30meter greenbelt on bothsideslll Vl B 60 meterwideroad with 30meter widegreenbelt on bothsidesIV V2 60Meters wideroadalongwith 12meterwideserviceroad on bothV V2 A 45meter wideroadalongwith 12meter wideserviceroadon bothsidesVI V3 30 meter wideroadVll V6 A ExistingFaridabadDankaurroadfromurbanizablelimitto UP Borderalongwith 30 meterwidegreenbelton bothsidesVIII V6 B Existing scheduledroadwidenedto 90meter with30meter widegreenbelt on bothsidesIX V6 C Existing ShootingRangeroad with existingwidthwith 30 meterwidegreenbelton bothsidesX EasternPeripheral 100meter wideEasternPeripheralExpresswayalongwith100 meterExpressway widegreen belton bothsides1 Width andalignmentof other roads shall be as per sector plansor as per approvedlayoutplansofcolonies2 Benet of only50 of the area fallingundermaior roads andadjoininggreen belts if any shallbeallowed towards plotableareal FAR in the plottedgrouphousingcolonywhile approvingthelayoutplansfor the sectorcolonyto be developedbyHaryanaUrban Authorityandprivatecolonizers Howeverin respectof roads fallingwithin thenet plannedarea indicatedin thesectoralplan full FAR shall be allowed ln case of commercial colonyand IT ParkCyberCity thebenet of 10 of FAR of thetotal area of the site or area fallingunder green belt and sector roadswhicheveris lessshallbeallowed3 Benet oftradableFloor Area Ratiomaybe allowedagainstlicencesgrantedfor theland fallingundersector road or greenbeltandopen space zones in accordancewith speciedpolicyFacilities for NonMotorized Traftic ampPedestrians
While developingthe Sectorsand carryingout worksconsciousefforts will be made to

facilitateincreasinguse of nonmotorizedtrafc and effortswill be made to create adequatespaces for
also The MobilityPlan for FaridabadBallabgarhComplexalready

standspreparedand itsrecommendationsshallbe vigorously bythe agencieslike
HUDA HSIIDCMunicipalCorporationFaridabadandPWDBampR
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7HARYANA GOVT GAZEXlRA MAR 142018 PHGN 23 I939SAKA ll65Non conrminguse eitherexistingor havingvalidCLU permissionI With regardto the existingprojectslocated in the zones otherthanconformingusezone in thePlan such nonconforminguses shall be allowedto continuefor a xed periodto bedeterminedbytheDirectorGeneral butnot exceedingten years fromthedate of publicationof thePlanprovidedthattheowner ofthe buildingconcerneda Undertakesto pay to theDirectorGeneralas determinedbyhim the chargestowards theexternal of thesiteas andwhencalledupon bytheDirectorGeneraltodo so in thisbehalfb Duringtheinterimperiodmakes satisfactoryarrangementsfor the dischargeof efuent to thesatisfactionof the DirectorGeneraland Shall not be allowedto expandtheexistingprojectwithinthe area of non conforminguse2 With regardto theprojectshavingvalidChangeof Land Use permissionsand locatedin the zonesotherthanconformingusezone in the Plan suchnonconforminguses shallbe allowedto continueprovidedthattheowner ofthebuildingconcerneda Undertakesto pay to theDirectorGeneralas determinedbyhim the chargestowardsthe external of the site as andwhencalledupon bytheDirectorGeneraltodo so in thisbehalfandb Duringthe interimperiodmakessatisfactoryarrangementsfor thedischargeof efuent to thesatisfactionofthe DirectorGeneralDiscontinuanceofnon conforminguses1 If a nonconforminguse of landhasremaineddiscontinuedcontinuouslyfor a periodof two yearsormore it shall be deemedto havebeenterminatedand the land shall be allowed to be reused orrcdcvelopedonlyaccordingto theconforminguse2 Ifa nonconforminguse buildingis damagedto theextentof 50percentor more ofits reproductionvalue byre ood explosionearthquakewar riot or anyother naturalcalamityit shallbe allowedto be re developedonlyfora conforminguse3 After the discontinuanceof projectsincludedunder clause X the land shall be allowed to beredevelopedor usedonlyfor conforminguse4 Aer a lapseofperiodxed underclauseXl theland shallbeallowedto beredevelopedor usedonlyforconforminguseBrick Kilns in ControlledAreasSitingof thebrick kilns in thecontrolledareas shallbe governedbythe respectivepolicyguidelinesissuedbythecompetentauthorityfrom timeto timeThe developmentto conform to sector planand zoningplanExceptas providedin regulationX no landwithinmajorlanduse shallbe allowedto be usedanddevelopedfor buildingpurposes unlessthe proposeduse and is accordingto thedetailsindicatedin thesector planandzoningplanor theapprovedcolonyplanin whichthelandissituatedIndividualsite to form part of approvedlayoutor zoningplanNo permissionfor erectionor reerectionofbuildingon a plotshallbegivenunlessi the plotformsa partof an approvedcolonyor the plotis in such area for which relaxationhasbeengrantedas providedin regulationXIX andii the plotis accessiblethroughroads laid out and constructeduptothe situationof the plotto thesatisfactionof theDirectorGeneralArea norms for various typesofbuildingscolonies
l Theminimumsizeoftheplotsforvarioustypesofusesshallbe as below

i plot
ii Residentialplotin subsidizedindustrialhousingor slumdwellers

housingschemeapprovedbytheGovernment
iii plot
iv Shoppingboothsincludingcovered corridor or pavementin from
v Local serviceindustryplot
vi Lightindustryplot
vii Mediumindustryplot 50 Squaremetres35 Squaremetres100Squaremetres20 Squaremetres100Squaremetres250Squaremetres8000Squaremetres
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2 The area nomisfor group housingcolonyplottedresidentialcolonyandcommercialcolonyshallbein
the accordancewith the policiesspeciedfrom time to time for residentialand commercial
developmentHoweverin a case grouphousingschemeis oated byHaryanaUrban
Authorityor any otherGovernmentAgencythesizeof group housingsiteshallbeas speciedin the
scheme

XVI SitecoverageHeightand bulk of buildingunder varioustypesof buildings

XVII

XVIII

XIX

XX

XXI The sitecoverage Floor Area Ratio and heightpermittedon a specicplotsiteshall be governedbytheprescribedpolicyparametersbuildingcoderulesandor as laiddownin thezoningplanofsuchplotsiteBuildinglines in frontand rear of buildingsTheseshall beprovidedin accordancewith buildingcoderulesand or as laiddown in thezoningplanofsuchsiteArchitecturalcontrolWhereverarchitecturalcontrolis considerednecessaryevery buildingshallconformto architecturalcontrolpreparedunderclause64 of HaryanaBuildingCode2017Relaxationof zoneIn thecase ofanyland lyingin Agriculturezone Governmentmayrelaxthe provisionsof thisplana For use and of the landintoa residentialor industrialcolonyprovidedthecolonizerhaspurchasedthe land for the saiduse anddevelopedpriorto thematerialdateand the colonizersecurespemtissionfor thispurposeas perRulesb for use ofland as an individualsiteas distinctfroman industrialcolonyProvidedthati the landwas purchasedpriorto thematerialdateii theGovernmentis satisfiedthatthe needof theindustryis such thatit cannot await altemativeallotmentin theproperzoneiii theowner of thelandsecures permissionforbuildingas requiredundertheRulesiv the owner of the land undertakesto pay to the as detenninedbyhim thechargesas and when calledupon bytheDirectorGeneralin thisbehalfandduringthe interimperiodmakessatisfactoryarrangementfordischargeof effluentExpanationTheword purchase used in this regulationshall mean acquisitionof full proprietaryrightsleaserightfor suchperiodas may bespecifiedbythe Govemmentfor differentpurposesetcc Thesiteshould not fall within restrictedbeltnotied underthe Works of DefenceAct l903aroundDefenceinstallationsifanyDensityEveryresidentialsector shallbe developedto the sectordensityindicatedin the drawingwith 20 variationon eitherside and in addition to it the densityas prescribedin theNew integratedLicensingPolicyAffordable GroupHousingpolicyTransit Oriented Policyand 20 of GroupHousingcomponentpolicywill alsobe applicablein a residentialsectorProvisionsoflnformation TechnologyUnits and CyberParksCyberCities

i Location

a InformationTechnologyIndustrial Units will be located in Industrial AreasIndustrial
Zonesonly

b CyberParks lnformationTechnologyParks will be locatedeither in IndustrialAreas or

IndustrialZonesabuttingon sector roadsin the formof integrateddevelopmentHoweverno

unitswill be permittedin suchparks
CyberCities The locationofsuch a facilitywill be decidedbytheGovernment
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ii Size
Serial Type Size

Number
1 InformationTechnologyIndustrialUnit 1to 5 acres

2 CyberPark InformationTechnologyPark 5 to I5 acres

3 CyberCity minimum50Acres

iii Miscellaneous
I Parking

a one EquivalentCar Space for every 40 square meters of oor area shall be
providedfor parking in cyber TechnologyPark Information
TechnologyIndustrialUnitandCyberCity

b Four Tier basementsfor TechnologyIndustryfor meetingthe
of parkingshallbeallowedsubjectto clearanceom Public Healthrequirement

II OtherActivities
a IncidentalcommercialactivitieslikeBanksRestaurantsInsuranceOfces etc shallbe

permittedsubjectto restriction of 4 of the gross area of the Cyber
ParklnformationTechnologyPark

b Only5 of the area of theCyberCityshallbeallowedfor GroupHousingand4 of
the totalarea of thecybercityshallbe permittedforCommercialInstitutionaluses

c No residentialplotted shallbeallowedin a CyberCity
d For a CyberCityProjectif allowedin AgriculturalZonetheentrepreneurshall make

the arrangementof water supplyand other facilities like sewerage
etc

III TheGovernmentmayimposeanyotherconditionas deemednecessaryfromtimeto time
XXII Settingup of communicationtowers

XXIII Permissionof Mobile Towers within the Controlled area shall be grantedas per the policydated13th January2012as amendedfromtimeto timeAffordableGroupHousing
The permissionfor affordablegroup housingprojectswithin the ResidentialZonesofthe Plans
shallbe grantedas per thepolicydated19thAugust2013as amendedfromtimeto time

XXIV SafetyagainstSeismicHazards

XXV

XXVI

Main code

100 All the activitiesin the Plan area shallbe carriedout keepingin viewthe intensityof theseismicactivityin planarea as per Seismiczone mapof IndianStandardIS1893 In order to take care of the same the whole urban shall be checked for safetyagainstsaid intensityprobabilityof occurrence andupgradedfor requiredseismicresistancein buildingsand infrastructureas foundnecessaryProvision of Zero DischargeSystemin the SectorscoloniesEndeavourshallbemadeto developall thesectorscolonieson zero dischargeconceptto encouragetheuse ofrecycledwaterRelaxation ofdevelopmentplanGovernmentmay in case of hardshipor with a view to save any structure constructedbeforethematerialdaterelax any of theprovisionsof the Plan on principlesof equityand justiceon paymentof such chargesand on suchotherconditionsas it maydeem t to imposeAPPENDIX ACLASSIFICATION OF LAND USESSubcode Main group Sub groupResidential Residentialsector on pattern
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Main code Sub Main group SubgroupI I

code
200 Commercial

210 Retail Trade
220 WholesaleTrade
230 WarehousingandStorage
240 Ofce andBanksincludingGovernmentoffice
250 HotelsandTransientBoardinghousesincluding

public assistance institutions providing residential
accommodationlikeDharamshalaTouristhouseetc

260 Cinemaand otherplacesof publicassemblyon a commercial
basis

270 Professionalestablishments
300 Industrial

310 Service
320 Lightindustry
330 Extensiveindustry
340 Heavyindustry

400 Transportand
communication

410 RailwayYardsRailwayStationand Sidings
420 RoadsRoadTransportDepotsandParkingAreas
430 DockyardsJctties
440 AirportAirStations
450 Telegraphofces TelephoneExchangesetc

460 BroadcastingStation
470 TelevisionStation

480 LogisticParksDryPorts includingInlandContainerDepots
andWarehouses

500 Public utilities
510 Water Supplyinstallationincludingtreatmentplants
520 DrainageandSanitaryinstallationincludingdisposalworks
530 Electricpowerplantssubstationetc
540 GasInstallationand gaswork
550 Solid Waste

sitc
560 Cattle Pond Transfer Station for Solid Waste

ManagementSlaughterhouse with meat market
DairyPiggeryzone DogKennel

570 Deadcarcass

600 Public and semi
public

610 Govemment Administrative Central Secretariat District
Ofces Law Courts Jails Police StationsGovernorsand
PresidentsResidence

620 EducationCulturalandReligiousInstitutions
630 Medicaland HealthInstitutions
640 Cultural institutionlike TheatresOperaHouses etc of a

non commercialnature

650 Land belongingto defence
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Sub
codeMain code Main group

700 OpenSpaces
710
720

730
740
750

760
770

800 Agriculturalland
810
820
830

840
850
860

870
880
890

900 SpecialZone1

SpecialZone2

1000 Natural
ConservationZone

1100 Mixed Land use

I9 1169Sub groupSportsGroundsStadiumandPlayGroundsParksGreenBeltsGardenand otherRecreationalUsesCemeterieserematoriesetcFuellling stationsandBusQueueSheltersWaterbodieslakeswaterrechargezonesMela Ground groundMarketGardenOrchardsandNurseriesLandUnderStapleCropsGrazingand Land pasturesForcstLandMarshyLandBarrenLandLandunderwaterDairyfarmingInstitutionsoffices recreationalbuildingand areas withresidentialcorrimercialandotheruses ancillaryto themainuses mentionedaboveResidentialampCommercialAgriculture and Horticulture Pisieulture Socialincludingafforestation and Regionalrecreationalactivitieswith the permissionof the competentauthorityResidentialCommercialand industrial

AppendixB
The permissibleactivitiesgivenundermain land uses shall be allowedin accordancewith the
approvedbytheGovernmentandor at sitesas approvedbytheCompetentAuthorityin the
Plan

1 Residentialzone

i Residence

ii Social communityreligiousand recreationalbuildings
iii Publicutilitybuildings
iv Educationalbuildingsandall typesof school andcollegewherenecessary
V Health institutions

vi Cinemas
vii Commercialandprofessionaloffices
viii Retail shopsdhabasandrestaurants

ix Local serviceindustries
X GasPetrollling stations

Xi Bus stopstongataxiscooter andautorickshawstand
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xii Nurseriesandgreenhouses

xiii Anyotherminorneeds to ancillaryto residentialuse

xiv Starredhotels

xv Centres

xvi CommunicationTowers

xvii GuestBoardingHouses

xviii Anyotheruse whichtheGovernmentmay in publicinterestdecide
II Commercialzone

i Retail Trade

ii WholesaleTrade
iii Warehousesandstoragcs

iv Commercialofficesand banks

v RestaurantandTransient BoardingHouses includingpublicassistance
Institutionsprovidingresidentialaccommodationlike Dharamshala
TouristHouseetc

vi CinemasHotelsMotels andotherplacesofpublicassemblylike theatres
clubDramaticClub etc run on commercialbasis

vii Professionalestablishments

viii Residencesin mixedlanduse projectsas specied
ix Localserviceindustry
x Publicutilitybuildings
xi GasPetrollling stationsandservicegarages

xii Loadingandunloadingyards
xiii Parkingspaces busstopstaxistongaautorickshawstand
xiv Town parks
xv I CommunicationTowers
xvi Anyotherusewl1ichtheGovernmentmay in publicinterestdecide

lll Industrialzone

i Lightindustry
ii Mediumindustry
iii Obnoxiousand HazardousIndustry
iv Heavyindustiy
v Serviceindustry
vi Warehouseandstorages

vii Grouphousingcommercialand mixed land use projectsshallbe allowedunder speciedpolicies
goveming of Transit Oriented Zone

viii Parkingloadingand unloadingarea

ix Truck standbusstopstaxi tongaand autorickshawstand

X Public utilitycommunitybuildingsretail shopsbanksdhabasrestaurantstwothreeve star hotels
and insuranceofficessubjectto a maximum limitof 3percentof thetotalarea of thesector as under

Sr Name of Area No of Commercial Maximum Floor Area Approach
No Facility Minimum Maximum facilities component Ground Ratio Road

in a Coverage
sector

1 Dhabas 500sq m 1000sq m 2 50sqm 40 040 Minimum
18metres

2 RestaurantsI000 sq m 2000sqm 2 l0 30 150 Minimum

18Inctres
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Sr Name of Area No of Commercial Maximum Floor Area Approach
No Facility Minimum Maximum facilities component Ground Ratio Road

Y

in 1 Coverage
sector

3 Two 10 Acre 25 Acres 2 15 30 As per 1 MinimumThree Star
commercial 24 metres

Hotels policy
4 Five Star 25 Acres 40 Acres 1 15 30 As per Sector

Hotels commercial Dividing
policy Roadwith

the
provision

of a

service
road

xi GasPetrollling stationsand servicegarages

xii LiquidPetroleumGasGodownspermittedbytheDirectorGeneral
xiii CyberParksInformationTechnologyParks InformationTechnologyIndustrialUnits

xiv HealthFacilitieslikeHospitalDispensaryNursingHomeandClinic as under
Sr Nameof Area No of Residential Maximum Floor area ratio
No facility Minimum Maximum facilities component ground

in a coverage
sector

I Hospital 25 Acres 50 Acres 1 l5 33 100
2 Dispensary 10 Acre l5 Acres 1 l5 33 100
3 Nursing 250 sq m 500 sq m 2 Nil 60 100

Home
4 Clinic 250 sq m 500sq m 2 Nil 60 100

xv IndustrialColonywith a minimumarea of 50 acres The area utilizationshall beas per policyissuedvide ACS TCP HaryanaChandigarhmemo
no Misc388fPARB20157I620062TCl dated01102015

as amendeduptodate
xvi CommunicationTowers

xvii Readymix concrete plantwet mixplantshotmix plants
xviii WeighingBridge
xix ServiceGarageSaleDisplayCentrecumservicegarageas under

Sr Nameof Area in acres Commercial Maximum Floor Approach Height
No facility Mini Maxi component ground Area Road

mum mum coverage Ratio
1 Service 05 1 Nil 60 125 Minimum 18metres

Garage 18metresor

serviceroad

alongsector
road

2 SaleDisplay 05 2 10 of 60 125 Minimum 18metres

Centrecum pcrrttissible 18metres or

service FloorArea serviceroad

garage Ratio alongsector
I road

Note The feeandchargeson commercial componentshallbe leviedon thecommercialrates
CLU grantedservicegaragesshallbeconsideredfor grantof permissionfor saledisplay

centre subjectto fulllment of the abovenorms

xx Anyother use which theGovernmentmay in publicinterestdecide
IV Transportand CommunicationZone

i Railwayyardsrailwaystationandsiding
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ii TransportNagarRoadsandTransportdepotsBusstandsandparkingareas

iii Airportsand Air Stations

iv Telephoneexchange
v stations

vi Televisionsstation

vii Agriculturalhorticultureand nurseriesat approvedsitesand places
viii GasPetrollling stationsand servicegarages

ix ParkingspacesbusstopshelterstaxiTongaandautorickshawstands
x LogisticsHubsContainerYardsInlandContainerDepotContainerFreightStation

xi WeighingBridge
xii CommunicationTower

xiii Warehousesuptoa maximumlimit of5 of the totalarea of thesector
V Public Utilities

i Watersupplyinstallationsincludingtreatmentplants
ii DrainageandSanitaryinstallationsincludingseweragetreatmentplantsand

Disposalworks

iii ElectricPowerplantand substationincludinggridsubstation

iv Gasinstallationsand Gas works

v SolidWaste Sites
VI Public and semi publicuses zone

i Governmentofces GovernmentAdministrationcenterssecretariatsandpolicestation

ii Educationalcultural andreligiousinstitutions

iii Medicalhealthinstitutions

iv Civiccultural and socialinstitutionslike theatresopera housesetc of noncommercial
nature

v Landbelongingto Defence

vi DhahasRestaurantsas under
Sr No Name Area No of Commercial Maximum Floor Area

of Minimum Maximum facilities component Ground Ratio
Facility in a Coverage

sector
1 Dhabas 500 sq mtrs 1000sq mtrs 2 50sq m 50 50
2 Restaura 1000sq mtrs 2000sq mtrs 2 10 30 150

nts

vii CommunicationTowers

viii GroupHousingCommercialMixed LandUse andlT ITES projectsshallbeallowedunder specied
policiesgoverning ofTransitOriented Zone

ix Anyotheruse which theGovernmentmayin publicinterestdecide
Vll Openspaces

i Sportsgroundstadiumandplaygrounds
ii Parksgreenbeltsgardenand otherrecreational uses

iii Cemeterieserematoriesetc

iv Fuel lling stationsbusqueueshelteralongroadswith thepennissionofDirectorGeneral

v Public utilityserviceslikeelectricgridstationtransmissionlinescommunicationlines
water supplylines sewerage linesdrainagelines in the green beltsalongthe scheduledroads and

majorroads

vi Water bodieslakeswater rechargezone

vii CommunicationTowers
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Vlll viiiix ffHARYANA GOVT GAZ EXTRA MAR I4 20l8 PHGN 23 1939SAKA 1173Mela GroundMultipurposegroundAnyotheruse which theGovernmentmayin publicinterestdecideAgriculturezone

i

ii
iii

iv

V
Vi

vii

viii
ix
X
Xi
xii

xiii

xiv
XV
xvi Agriculturallloniculturaldairyand poultryfarmingVillagehouseswithinAbadideh IAfforestation of anyofthepartfor recreationExpansionof existingvillagecontiguousto abadidchif undertakenas a projectapprovedor sponsoredbytheCentralGovernmentor StateGovernmentMilk chillingstationand plantBusStandandrailwaystationAir portswithnecessarybuildingsWirelessstationsGraingodownsstoragespaceat sitesapprovedbythe DirectorWeatherstationsLanddrainageand irrigation works andtubewellforirrigationTelephoneand electrictransmissionlinesand polesMiningand extraction operationsincludinglimeandbrickkilns stonesquarriesand crushingsubjectto the rulesand at approvedsiteCremationandburialgroundsGasPetrollling stationandservicegaragesRenewableandnonrenewable energypowerplants
xvii LiquidPetroleumGasstoragegodownswiththeapprovalof theDirectorGeneral

xviii Rural IndustrySchemeSmallScale lndustrialunitsshall be allowed subjectto fulllment of the
followingconditionsprovidedthatthe site shouldnot fall within restrictedbelt notied underthe
Works DefenceAct 1903 aroundDefence installationsif any

A Sitingnorms

Zone Norms
Highpotentialzone Within 2 kms fromUrbanisableZone

excludingthe peripheralroads if
proposedalongurbansiableboundary Beyond2 kms from UrbanisableZoneexcludingthe peripheralproposedalong boundaryroads if

Not allowed Not allowed
xix DhabasRestaurantsMotels Resortand AmusementPark ThemePark alongNational Highway

ScheduledRoads in the area outside restrictedgreenbeltas under
Sr Permissible Area Commercial Maximum Ground Floor Area
No Activity Minimum Maximum Component Coverage Ratio
1 Dhabas 1000sq metres 1acre 50 Sqmt 40 40
2 Restaurant 2000sq metres 1acre 15 30 150
3 Motel with 25 acres 5 acres 15 30 150

banquet
facilities

4 Resort 4 acres 10acres IS 30 l50
5 Amusement 25 acres 10acres 15 30 50

Park1heme
Park

Providedthattheaccess permissionis obtainedfrom NationalHighwayAuthorityof Indiaif thesiteis
locatedon NationalHighwayand fromExecutiveEngineerPublic WorksBuildingandRoadsDepartment
if thesite is locatedon scheduledroad
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xx

S1
HARYANA GOVT GAZ EXlRA MAR 142018PHGN 23 1939SAKABanquetHall I

1
H

Agriculture
Zone

Approach 1 Minimumwidthof the approachroadmustbe18metres
2 The access permissionis requiredfromXEN PWD BampRif thesite is

locatedon scheduledroad
3 ApproachfromNationalHighwayscan be consideredif thesite fullls

minimumdistancenorms from intersectionaccessand is located on

minimum7 meters wide service road or the applicantsubmitsprior
permissionof access fromNHAI

Minimumarea 25 acres

Maximumarea 500 acresArea Required
FAR 05
Ground 30
Coverage
Conversion 50 of theratesprescribedforcommercialuse

Charges
Permissible 10 of theallowedFAR forGift shopSTD BoothToyCentersand flowers
Ancillaryuses shopsetc
withinFAR

Parking Minimum25 of the sitearea

Note The provisionof marriage hall within the municipallimit shall be as per thepolicy
approvedbytheDepartmentof UrbanLocal Bodiesandas amendedfromtimeto time

xxi MicrowaveTowersStationsSeismicCentresand TelecommunicationCentres

xxii CommunicationTowers
xxiii ReadyMix ConcretePlantsWet mix plantsHot Mix Plantsconnected with the projectsfor which

contract or work is assignedbyGovernmentor Governmentagencyand to be set up on shortterm
basis

xxiv WeighingBridge
xxv ServiceGarageSaleDisplayCentrecumservicegarageas under

Sr Name of Area in acres Commercial Maximum Floor Approach Height
No facility Minimum Maximum component ground Area Road

coverage Ratio1 Service 05 1 Nil 60 125 Minimum 18

Garage 18metres metres

or service
road along
sector road

2 SaleDisplay 05 2 10 of 60 125 Minimum 18
Centrecuin pemiissible 18metres metres
service Floor Area or service
garage Ratio roadalong

sector road
Note Thefeeandchargeson commercialcomponentshallbeleviedon thecommercial rates

IX

X CLU grantedservicegaragesshallbe consideredfor grantof permissionfor sale displaycentre subjectto fulllment of the abovenormsxxvi Anyotheruse whichGovernmentmay in PublicInterestdecideSpecialZonel Institutionsofces recreationalbuildingand areas withresidentialcommercialand otheruses ancillaryto themain uses mentionedaboveSpecialZone2 ResidentialandCommercialuseMixed Land Use ResidentialCommercialand Industrial
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XI Natural ConservationZone

i AgricultureandHorticulture

ii Pisiculturc

iii SocialForestrylPlantationsincludingafforestation

iv Regionalrecreationalactivitieswithno constructionexceeding05 of thearea withthepermissionof
thecompetentauthority

XII Usesstrictlyprohibited
Storagesofpetroleumand other inammablematerialwithoutproper license

APPENDIX 1

Categoriesof Industriesincludedin the scope denition of InformationTechnologyIndustry
A ComputingDevicesincluding

Desktop
PersonalComputer
Servers
Workstation
Nodes
Tenriinals
NetworkPC
HomePC

LaptopComputers
Note Book Computers
Palm topComputerPDA

B NetworkController Card Memoriesincluding
Network InterfaceCard NIC
AdaptorEthernetPCIEISAComboPCMICA
SlMMs Memory
DIMMS Memory
CentralProcessingUnit CPU
ControllerSCSIArray
ProcessorsProcessorProcessorPowerModuleUpgrade

C StorageUnits including
HardDisk DrivesHardDrives
RAID Devicesandtheir Controllers

FloppyDisk Drives
CD ROM Drives
TapeDrives DLT DrivesDAT
OpticalDisk Drives
OtherDigitalStorageDevices

D Other

KeyBoard
Monitor

Mouse
Multimedia Kits

E Printers and OutputDevicesincluding
Dot matrix

Lascrjet
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F

G

H

1

J

K HARYANA GOVT GAZ EXTRA MAR 142018PHGN 23 1939SAKAlnkjctDeskjctLED PrintersLinePrintersPlottersPassbookPrintersNetworkingproductsincludingHubsRoutersSwitchesConcentratorsTransreceiversSoftwareincludingApplicationSowaresystemMiddlewareFirmwarePower suppliesto ComputerSystemsincludingSwitchModePower SuppliesPowersuppliesNetworkingCablingand relatedaccessoriesrelatedto IT IndustryFibrc CablcCopperCableCablesConnectorsTemiinalBlocksJackPanelsPatchCordMountingCordWiringBlocksSurfaceMount BoxesConsumablesincludingCDROM CompactDiskFloppyDiskTapesDATDLTRibbonsTonersInkjetCartridgesInks for OutputdevicesElectronicComponents
PrintedCircuit PCB
Printed Circuit BoardPCB
Transistors

IntegratedCircuitslCs

Resistors

Capacitors
Switches OnOff PushbuttonRockeretc

MagneticheadsPrintheads
Connectors

Fuses

S8
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L TelecommunicationEquipmentincluding
Telephones
Vidcopliones
FascimilemachinesFaxcards

TelePrintersTelexmachine

PABXEPABX RAXMAX TelephoneExchange

Modems

Telephoneansweringmachines
TelecommunicationSwitchingApparatus
AnetnaandMast
Wirelessdatacomequipment
ReceivingequipmentslikePagersmobileCellularPhonesetc
VSATs
VideoConferencingEquipments

IncludingSetTopBoxesfor both VideoandDigitalSignaling
M IT EnabledServicesare businessprocesses and servicesthe end productsservicesof which are

DeliveredoutsideIndia
Deliveredover communicationnetworkand

0 Eitherexternallycontractedoutsourcedor providedbya remote subsidiaryof the same company
outlocated

Note Serviceswhich wouldnot beincludedare

0 Remote units
0 The Corporateofces ofcompaniesor theirlocal branches
0 Virtualbusinesson Internet

The followingserviceswhichmeet theabovecriteriawouldbeineludcd
i BackOfce Operations
ii Call Centres
iii Content or Animation

iv DataProcessing
v EngineeringandDesign
vi GeographiclnformationSystemServices
vii HumanResourceServices
viii InsuranceClaim Processing
ix LegalDatabase
x Medical Transcription
xi Payroll
xii Remote Maintenance

xiii RevenueAccounting
xiv SupportsCentresand

xv Website Services

ANAND MOHAN SHARAN ARUN KUMAR GUPTA
PrincipalSecretaryto GovernmentHaryana PrincipalSecretaryto GovernmentHaryana

Urban Local Bodies Department Town andCountryPlanningDepartment

VIKRAM SINGH
2023.05.04 11:44
TRUE SCANNED COPY OF THE
ORIGINAL
PHHC,CHANDIGARH

95291



VIKRAM SINGH
2023.05.04 11:44
TRUE SCANNED COPY OF THE
ORIGINAL
PHHC,CHANDIGARH

96292



VIKRAM SINGH
2023.05.04 11:44
TRUE SCANNED COPY OF THE
ORIGINAL
PHHC,CHANDIGARH

97293



98294

ADMIN
Typewritten text
ANNEXURE L



 
 

1 
 
 

Item No. 05         Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

  
 

   

Original Application No. 178/2025  
(IA No 309/2025) 

 
Shiv Nadar Trust        Applicant 

 
Versus 

 

State of Haryana & Ors.                       Respondent(s) 
 
  

 

 Date of hearing: 30.04.2025 
 

 

 
CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 
 

 
Applicant:  Ms. Priyanka Sinha, Adv. 

    

 

 

ORDER 
 

 

 

1. By this original application, the applicant has challenged the 

communication dated 08.04.2025 sent by Sub-Divisional Engineer, HSVP 

Division No. 4, Faridabad, alleging that the applicant has encroached 

upon the HSVP land by planting trees on the fix bar fencing on the land, 

which is coming in the alignment of the road. It is also stated in the said 

communication that the applicant has made a pond for watering the trees 

and plants in the alignment of the road, and by that notice, the applicant 

has been directed to remove the encroachment from HSVP land which is 

in the form of bar fencing, plantation of trees and pond. The 

communication further says that failing to remove the same FIR will be 

registered against the applicant. 

  

2. The submission for the learned counsel for the applicant is that the 

MoU dated 20.07.2023, Annexure A-3, was entered into between the 

Faridabad Metropolitan Development Authority (FMDA) and the applicant 

for tree plantation, horticulture and landscaping of the green belt. 

Referring to Annexure 1 of the MoU, learned counsel for the applicant has 
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submitted that the area covered by the notice dated 08.04.2025 is the 

same for which the MoU was entered into by the FMDA with the 

applicant. She has further submitted that in pursuance to the said MoU 

applicant had planted the trees and now, by the impugned notice, there 

is an action to cut about 8,000 trees of different sizes. She has further 

submitted that MoU was effective for a period of 3 years w.e.f 21.07.2023, 

therefore the term of MoU has not expired and the proposed action of the 

respondents will result into the felling of large number of trees. She has 

further submitted that the road is proposed to be constructed to join the 

commercial plots being developed by the respondents, and there is 

already a litigation pending before the High Court wherein the interim 

stay against auction has been granted. 

 

3. Issue notice in O.A. and I.A. 309/2025 to the respondents for filing 

the reply by way of affidavit before the Tribunal at least one week before 

the next date of hearing through e-filing. If any respondent directly files 

the reply without routing it through his advocate then the said 

respondent will remain virtually present to assist the Tribunal. 

 

4. Applicant is directed to serve the respondents and file affidavit of 

service at least one week before the next date of hearing. 

 

5. Till the next date of hearing the respondents are restrained from 

taking action to cut the trees covered by the MoU dated 20.07.2023.  

 

6. List on 28.07.2025.  

 

 

Prakash Shrivastava, CP 

 

 

Dr. A. Senthil Vel, EM 
 

100296



 
 

3 
 
 

April 30, 2025 
O.A. No. 178/2025  

HB 
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Details of Trees : Dense Forest at SNS Faridabad 

Ser No  Species of Plants Upto 10 
cm 

10 cm to 20 
cm 

20 cm to 30 
cm 

30 cm to 40 
cm 

40 
cm 
& 

Abov
e 

Total 

1 Rehta 37 123 72     232 
2 Bamboo 71 62 10     143 
3 Haar Shringar 43 26 2     71 
4 Shahtoot 74 25 14 1   114 
5 Bakain 56 9 13     78 
6 Amaltash 54 38 16 1   109 
7 Goolar 56 17       73 
8 Kachnaar 31 36       67 
9 Ber 43 30 32     105 

10 Babool 27 5 15     47 
11 Amrood 43 6       49 
12 Anaar 38 25 9     72 
13 Sahajan 39 78 19 2   138 
14 Neeboo 24 5       29 
15 Keli 10 12       22 
16 Bamboo Redsilk 21 46 3 5   75 
17 Bargad 58 25       83 
18 Arjun 71 149 35 3   258 
19 Gul Mohar 73 32 13 1   119 
20 Elestonia   5       5 
21 Chandani Double 36 20       56 
22 Chandani Single 8 60       68 
23 Champa 43 26 6     75 
24 Peepal 42 5       47 
25 Jaamun 74 57       131 
26 Totapari 21 23       44 
27 Paapadi 93 67 1     161 
28 Aanvala 73 24       97 
29 Keekar 11 26 10     47 
30 Neem 55 15 2     72 
31 Shirish 87 66 21 10   184 
32 Tikoma 25 4       29 
33 Pilkhan 72 12 15 11   110 
34 Akeshia 27 30       57 
35 Lenthas 12 25       37 
36 Mongara 7         7 
37 Ashok 42         42 
38 Kankapa 4 3       7 
39 Faicus 12   5 6 5 28 
40 Bottle Brush 12   4 1   17 
41 Kadipatta 35 12       47 
42 Muraia 14         14 
43 Mehandi 31 12       43 
44 Imali 3 12       15 
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45 Shesham 33 22       55 
46 Aam 62 12       74 

Total Trees 1803 1287 317 41 5 3453 

Details of Plants : Ponds in Dense Forest   

47 Umbrella Palm 500         500 
48 Typha 1000         1000 
49 Narkat 1200         1200 
50 Hydrila 400         400 
51 Pistia 400         400 
52 Queen Velvet Grass 400         400 

Total Plants 3900         7353 
Grand Total of Trees & Plants 5703 1287 317 41 5 10806 
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